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PRE FACE 
This Brochure gives brief information about the work done 

by the following Committees of the Haryaua Vidhan Sabha during 
the year 1994-95 

1. 

2, 

3. 

4 

Committee on Public Accounts. . 

Committee on Public Undertakinga. 

Committee on Estimates. 

Committee on the Welfare of Scheduled Castes and 
Schduled Tribes. ! 

5. Committec on Government Assurances. 

. 6. Committee on Subordinate Legislation, 

7. Committee on Privileges. 

8. Business Advisory Committes. 

9. House Committee. 

10. Library Committec. 

{1. Committee on Pstitions. 

12. Rules Committee, 

CHANDIGARH SUMIT KUMAR, 

The Secretary. 
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P UBLIC ACCOUNTS COMMITTEE 

The Hon’ble Speaker having been authorised by a motion 

moved and passed by the Haryana Vidhan "Sabha in its sitting 

held on Ist March, 1994 to nominate nine members of the 

Committee on Public Accounts for the year 1904-95 nominated the 

Committee, vide notification No. PAC-14/94/20, dated 28th April, 

19d9_4. The names of the members of the Committee were as 

upder :— 

#1, Shri Rajinder Singh Bisla, MLA Chairman 

*%3  Shri Hari Singh Nalwa, MLA Chairman 

3. Smt. Chandrawati, MLA - Member 

4. Shri Brij Apand, MLA l Member - 

ix%5  Shri Amar Singh Dhanak, MLA Member ः 

6. Shri Jai Pal Singh, MLA _ Member 

7. Shri Mohan Lal Pippal, MLA Member 

8, Shri Attar Singh, MLA . Membet ‘ 

9. Shri Ram Bilds Sharma, MLA Member 

##%*{()  Shri Anand Singh Dangi, MLA Member 

कककमक |] ,. Shri Amir Chand _Makkar,_ MLA Member 

* Resigned from the ‘Membership & Chairmanship of the. 

Committee w.c.f. 27th July, 1994 on his appointment 

Chairman, Finance Commission, Haryana. . 

¥* Nominated as Chairman of the Committee for the' 

remaining period of the year 1994-95 against the vacancy 

caused by the resignation of Shri Rajinder Singh Bisla, MLA. 

% Resigned. from the membership of the Committee w.e.f- 

20th September, 1994 (F.N:) on his appointment as 

Cabinet Minister. 

कक Nominated as member of the Committee on the Public 

Accounts for the remaining period of the year 1994-95 

against the vacancy caused . by the resignation of Shri 

Rajinder Singh Bisla, M.L.A. 

s+xx* Nominated as member of the Committee for the remain- 

ing period of the year 1994-95 in the vacency caused 

by the resignation of Shri Amar-8ingh Dhanak, M.L.A. 



2 | (>} . The Committee fixed/held a total number of 91. meetings 1.t 
during the period under .review. The.names of the members and 
the number of meetings- attended *by- each:-one~df*them are shown 
in the following tab't :— . 

3 - —_— e v 13 o 

- 

No. - _ "y 3 .meetings attendéd- - - - 

+ 8t. 'Nameof the Member = °  ~ | Number of the- - 

- - . e x o रण - e ~ 

Shri Rajinder Singh Bisla, MLA 15 - = 
Shri'Hafi Singh' Ndlwa, MLA =~ पर ¥ - "3 
‘Smt. *Chandrawati, MLA - - .- - 2 * _.६... * 0 

पा तीए Apand, MLA". - _ : _ - '_ 48 
Shri Amar Singh Dhanak, वा L, 3 
Shri Jai Pal Singh, MLA 81 

Shri Mohan Lal Pippal, MLA - "7" * gy 
" shri Attar Singh, MLA- - . TR S - 

ShriiRam Bilas Sharma, MLA . . - 46 

Shri.Anand Singh Dangi, MLA .. ... - 54 
o अल न 

Shri Amir Chanad Makkar, M.L.A- ., 37 
- - न #. T ८ e 
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~ .  REPORT/ACCOUNTS.BXAMINED ... 

Auditor General of India for the year 1989-90 (Civil and Revenue 
Receipts), “ लए ४ e — जा el 

- . ‘Meetings'held शांत Business transacted - - 3 

. The dates of ‘m'ee'tin'g's','th_c‘ number of members® present and 
business transacted -at each-meeting arcigiven'below पा T e 

Sr. <Date of - Number of i -Business transacted - No. mgeting Members | N . 
v -  bresent  _ _ N " —_— . - presewt L e = 1 5 e ~ बदल - K i L 

- ० .-Aw_ - 

1. “4th May ;1954 - ‘9~ Secretary, Haryaga ‘Vidhan ‘Sabha explained = - “ _ ['tire Scope’and fanctions of the - Committee. to .= जन - ¥ एप पढ़ .Members. ; .. . R 

2, 9th May, 1934 .7 _ OQral examipation of पट representatives of - - = 7 - न + - theCivil-Aviation Department.in; respect of el ST oL * 2. _ .paragrapbs- No. 3.12 of .the.Report of.the L %-0,‘mpt:_011er_ afd g-lAu'ditor ‘Geéneral’ of lndfa CeTReem IR s - for tire year' 1989:90(Civil), -+~ .~ 

Y
 

| 
At

k 



vy
 

i
 

भा
 

का ! 3 . . 
~ 

1 2 3... 4. हा. दा 

3 रितिक 19947... सन 87० Ofal examination of the représentative: of the 
2 TS न गा ना न लिया Department in respect of pa.tagrf)er 

* ४८. N 3.11 of the Report of the Comptrol 
o and Auditor. General of Indla for the year 

2 % - -+ 198990 (CiviD) “दर 
, 1994.. “->2 8  Qral examination of the representatives of the 

4., 160 May;19 Cooperation Departaent in respect एव para- 
graph No. 6.11 of the Reportof the 
Comptroller and- Auditor General of Indiafor 
the year 1989-90 (Civil) 

उड stz O पद दा दर 2z 
T 17iheMay.1994 '- T . 77 -~ (]_ Oral examination of‘the - Tepresentatives 
3oy TothrMay, 298 . न .=~ of the Fducation Department in respect 

U 

of paragraph No. 3.4 of the Report of 
© the Comptrollet and Auditor General of 
-India for the year 1989-90 (Civil) 

e
 Y 

[N बा है 

" : - -~ S 

. e e , - भर (i) Consideration of the papers placed befors 

. ... = Do o7 _the Committee, प्र ¥ 

6. 23td‘May, 1994+ ¥+ 1.8 -"(Ij. Consideration of the papers placed before 
5 T ; S0t oL _ the Commiitee जे नल ग . न पि. - 

(i) Oral examination of the representatives 
न... s0of the Animal Husbandry. गुर artment 
e ** inrespect of paragraph Nos. 6.26 7.1 
4 of the Report of the Comptroller and 

४ Auditor ‘General of Ipdia fpor the year 
1989-90 (Civil) 

Oral cramipatlon (व the  represent- 
.. ~atives of the Tourlam, Depariment in 

%, ayrespect of paragraph No: 3.10'0of the 
-Report of the Comptroller and Anditor 

2 General of India दिए the year 1989-9¢ 
- 2 cavil. . 

7. 24th May, 1994 

Oral examination of the representatives 8 . 

el et गए el दर जप e~ -eg ofrthe Public Health Department in 
;e - . . * .z 7= -~-Tespect of paragraph Nos. 4.20 & 4.20°.6 
N2 _ कण 7 2 उन: - _ of the Report of the Comptroller and 
S धन न हि न नं - ,इप्ाएएं General of India for the year 
e . % R न £ ~~1989-90 (Cl-\"'ll) 

9. 3istMay, 1994 कर कि 8 (1) Coasideration of the papers placed-before 
ला य 4 T Tt ए एव. पक पड TorTthe Sommittee. ;0 R 

o (i) " Oral examibation of the Tepresentatives 
दे eameesd ४ _~ofi;the Medical & Health Department 
उप % न रन, न पर in respect of the paragraph Nos,6.2 and 

6.10 of the Report of the Comptroller 
and Aeditor General of India for the 
year 1989-90 (Civily 

y 
ol

 

-Q:=6th Jeme: 1994 * =FE3* (D) Cénsideration of the papers placed before M s he Committes 

7 कटरा साियताएग Oral examination of the representatives 
. ~2of the Home Department In respect of 

- paragraph No. 3.8 of the Report of 
Z-the .Comptroller and Auditor Gederal 

2L of India for the year 1989-90 (Civil) 
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13. 

14, 

15, 

- 

16. 

17. 

13. 

7th June, 1994 

13th June, 1994 

14th June, 1994 

20th June, 1994 

21st June, 1994 

27th June, 1994 

28th June, 1994 

4th July, 1994 

The Committee scrutinlsed the replies 
received from the Supplies and Disposals 
Department. 

Oral examination of the representatives 
of the Food & Supplies Department In 
respect of paragraph Nos. 7.1 & 7.8 of 
the Report of the Comprlrollcr and 
Auditor General of India for the yeur 
1989-90 (Civil). 

Oral examination of the rcpresentatives 
- .of the Transport Department in respect 

3 [6)) 

X 
9 (0 Consideration of the papers placed before 

(in 

LR 

of paragraph Nos. 7.1,7.5, 7.6 &7.7 
एवं the Reportof the Comptroller apd 
Auditor General of India for the year 
1939.90 (Civil). 

Oral examInation of the representatives 
of the Training Department In respect of 
paragraph Nos. 3.14 of the Report of 
the Comptroller and Auditor} General of 
Tndia for the year 1989-90 (Civil). 

Oral examingtion of the represcntatives 
of the Fisherles Department in respect of 
paragraph Nos. 6.2, 3.6.1 & 3.6.50f 
the Report of the Comptroller and 
Auditor General of India for the year 
1989-90 (Civil). 

Oial examivation of ‘the representativas 
of the Industrial Trajning Depatrtment 
in respect of paragraph Nos. 3.5, 3.5.1, 
3.5.2,3.5.5 £’3.5.6 of the Report of 
the Comptroller and Auditor General of 
India for the ycar 1989-90 (Civil). 

Resumption of oral sxamination of the 
representatives of the Civil Aviation 
Department in respect of paragraph No. 
3.12 of the Report of the Com}:troller 
and Auditor General of Indiz for the 
year 1989-90(Civil). 

4 

the Committee. 

On the request of department a 
representatives, tbe oralexamination of 
Agriculture Department was postponed 
by the Committee. . 

Consideration of the papers placed 
before the Committee. 

Oral examination of the representatives 
of the Public Health Depattment in 
respect of paragraph No. 5.7 of the 
Report of the Comptroller and Auditor 7 
General of India for the year 1989.90 
(Civil). 

g
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1, ¥thTdy, 1954 107 2778 ":P‘o_"stpanrmem' of the oral examinition ‘of 
e - रह represmelatives of the Cooperation 

e T ~:Dgpartment. 

207 A1tk July, 1994 4% 3> “The Committee passed the condolence 

T T *.'-+ Resolution on the sad demise of Shri 

सकल $ . हे. हुं ना Surendra Nath, Governor of Punjab and 

दे vl Himachal Pradesh. 

के , 12thTuly, 1994 ©  § () Cousideration of the ‘Sapars placéd befors 
"पड Committee. \ 

R " (i) ..Oral examination of the representatives of 
) <. the Printing and Stationery Department 

' हक e 2... in respect of paragraph Nos. 7.1 & 7.2 of 
Lo the Report of the Comptroller and Auditor 
IS . General of India for the Year 1989-90 

' 4 "* (Civil)) 

22, ,18ih.July, 1994 - & - जा) Consideration of the papers placed before 
. I S * ८ the: Commitice. 

-k . o (1) “Framing and approval of questionnaire on 

_ ; वि S ".. .the Reportt of the Comptroller and Auditorl 
: i L _General of Ipdia for the year 1990-91 (Civi 

ह & Revenue Receipts). . 
- ¢ 
B b १. नए. 

Qi Oral examination of the representatives of 
the Town & Country¥ Planning Department 

arrs का 

* __ .[Haryana Urban Development Authority) in 

o respect of paragraphs Nos. 3.13,6.2,6.5, 

रे e © . .6.6, 6.T & 6.8 of the report of the 
बे नाग - Comptroller and Anditor General of Indja 

for the year 1989-90 (Civil). 

23. -19 th July, 1954 8 Oral examination of the represeniatives of 

: the Supplies & Disposals Department in 

न tespect of paragraphs चितड, '7.10 & 7-11 

o S . ‘of the Report of the Comptroller and 
"L ' Auditor General of India for the year 

दर 1989-90 (Civil). 
दा 

24. स्व णाक, 1994~ 5 "एक examin2tion of the repfesentatives of 
oL व the Home Department in respect of para- 

पथ ६ एव पं ST . nraphs No, 3.8 & 3.9 of the Report of the 
=T पा - 7 Comptrollor and Auditor Generalof India 
e e = ..for the year 1989-90 (Civil). 

25, .26 th July, 1954 5. ‘Oral examinafion of ’the representatives.éf 
-~ e T the Revenue Department in respect of 

LT . paragraphs No. 1.8 & 3.1 of the Report 

T s mTr - of the Comptroller and Auditor General एव 

- * W el :India- for, the Year 1989-90 (Revenue 
ST TS -Receipts). - 

26. 181 August, 1994 5 (छृ न of the papers placed before 

B - .- - - .~ the Committee. . वा रपट ट् 

(व ‘Resumption of oral examination of the 16- 
presentatives of the Cooperation Depart- 

s s 

oy T . . ment-In respect of paragraph No. 6.11 of 
> i . . the Report of the Compiroller and Auditor 

नानक T oo . Gengral of India for the year 1989-90 
(Civil). 



- Pt पे धनिया वध M G bk नाना Sy ———— . - 
सफाया दि न —_— नकल; L o v - s 

1 2 s 3 दर 4 A Tl 
यो व अधिक, 1995, . 5 () Conseretion of e momn ooy 2nd Avgust, 1994, . S (1) Consideratlonof the papers placed befors ५... . the Commlitee. - - 
S " () Resumption of oral examination of the 

Tepreseotatives of the Food & Supplies 2 पद 1 Desp'artment in respect of paragriphs No. T3 - - 7.8 & 7.9 of the Report of the Com troller लि Tt व *  and Auditor General of India for the year 
e 1989-90 (Civil). 

28.. Bth August, 1994 4 () Consideration of the papers placed Lefare - " the Committee. ः 

(i) The Committee decided to hold its meetings 5 - on24th, 25th & 26th August, 1994, at New .o Delhi for scrutinising the replics received P - from various departments in regard to the . implementation of the recommendations/ eees ० # s > observations made by the Committec in its 
various reports. - 

DR I . : (1) Oral exemination of the- representatives of . the Agriculture Department in respect of B ] paragraphs No. 3,1, 3.1.9, 3.1. 0, 3.1,11 - T 3.1.13 £3.1,150f the Report of the Co- " . mptroiler and Avditor General of Indjafor - N - the year 1989-90 (Civil). 
29. 9th August, 1994 _ 4 . The Committee scritinlsed the replies एल- o - . “४ . -Ceived from Transport Department in इ25- S . . * pectof the following paragraphs of various 

- reports ना 
=_ Paragraphs Reports 

पत
ा 

2 : 2 45 
19th : T 3 22pnd - 18 . एप; नर -25th : ' . 33 & 38 N 26th L 6, 48 & 43 28th . 58 29ty हे तन 19, 20, 21, सह & 77 34th - - . 9 36th 

30. 16th August, 1994 8 Resumption of oral examination of the fe- . presentatives of the Printing and Stationery - ~ Department in respect of paragraphs No., A + -.. . 7.3 & 7.40f the Report of the Com troller - and Auditor General of India for the year 1989.90 (Civil). . 31. 17th August, 1994 8 Resumption of-oral examination of ‘the हट 2 T presentatives of the Industrial Training " T - Department in respect of paragraph Nos Ve T 3.5.8 3.59.1, 3.5.9.5,35.12, 3.5.13.1 & . - . 3.5.15 of the Reportof the Comptroller and (Acwudil)_tor Genetal of India for the year 1989-00 « . . £1) - PR 
32. 22nd Auvgust, 1994 g Oral * examipation of  the represen- . . . tatives of the Cooperation Department - j : L In  respect of paragraphs No. 1.8, . . . - 5.1 & 5.6 of the epart “of tha ] Comptroller and  Auditor General of न e - - India for the year 1989.90 {Revanue सन el -- ० व ए०००फ15- 

aw 4 T 
१4, H 
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31, 2300 August, 1994 9 Resumption of oral examination qf-‘the e~ N o _ presentatives of the .Fisheries' Department - In respect of paragraph Nos, 3.6.6 of the _ Report of the” Comptroller and Auditor .o _ - General of Indiz for the Year 1980-90 kS - (Civil). 

® 34 24thAugust, 1994 8 - TheComattes scrutinised the replies recel- ved from-the Excise & Taxation Department N in respect of the- following paragraphs of the Lt . various Reports | — 

£ दि _ - T, [Paragraphs Reports 

47, 55, 57, 58 & 59 23rd 34, 58, 61, 65,66, o 25th-. ,. - : 67,68, 69, 70 & 71 दि ' - 49,52 55 57, 61& 26th 
63 

- 39, 41,42, 44 & 45 28th 
p 41,46, 47,504, 29th . 50G, 51, 52, 53, 55 

T & A7 

35, 25th: August, 1994 8 .The Commlttte scrutinised ९ replies recel. ved from the Exclse & Taxation Depart- - ment in fespect of the following paragraphs of the varioUs Reports; — 

" h Paragraphs Reports 
> ——— 61 10 76 320d 
चर to 70 . - '-" T s '34_1h रन “ sl e एप , "5210 68 * 36th 

36, 26th August, 1994, 8 .. TheCommittee scrutinised the replies recel- ४ है. -* ved from the Revenue Education Depart- हि - : : - . rmaentsin respec of the following paragraphs = ८ दे - " of the various Reports पन- * सा e - Revenue Deptt. 

' e - - Paragraphs Reports 
प् 44, 46 & 47 18th «न , 25'& 27 218: नि - N 4 " 40 

22nd o T T - 407 23rd 10, 40, 41 & 42 26th 51 '& 52 कि न R 25 : 32na . L . 13 ) 36th 21 38th a1y न A o S s e - _ Education Deptt. . - 
oo “न रथ 25th " ) o 12 - . 26th TR 6 29th 

- ‘FL.‘.. '—«:‘“_-.- - A‘;-_‘ 2?'.&'-28 ) 34th 



37: 30th Avgust-1994.° - " 7° (D). Consideration of the papers placed T A © " -before theCommittee. 

LT -, T A%, The Committee after scrutinising the 
o "7 77 replies received from the Revenue 

Department decided to examine oraily the 
representatives of the Department in 

I A B S Question in one of it3 next meetings. 

R L (1) The Committee decided to undertake a 
- © study tour to फिट States of Kerala, 

Karnataka & Union Territory of Lak- 
- shadweep w.e.f. 3rd October, 1994 for 

twelve days. 

38, उप हे पडा; 1994 v The Committee scrutinised the replies 
* ¢ received from P.W.D. (B&R) Deptt. in 

“respect of the following paragraphs of 
the varions Reports 7 

R 
Reports 

e T 
' T 28th 

e e S 29th 

/32nd 
Tivrawt T e ० = 34 th b s ए५ 26 to 32 & डा 36th 

39. SthSeptember, 1954 7 3] .Consideration of the papers placed peacl " "before the Committee. 
demm. sattoL 4L annin * T () The Committee. decided to'andérfake बा - बा L] S o 2. on-the-spot study tour to the Medical & ML . हि ol L o0t नदन r.Health Dep_artment in regard to ताल —1fI LIy 1 ¢ Dental Equipment उए Medical College, दर Rohtak on 25th September, 1994, 

#:(ili)-O raiexamination of the representatives " ~~of the Transport Department in respect . of paragraphs No, 1.8,4.1,438, 49 & ' 4.0 of the Report of the Comptrolfer and Auditor General of TIndja for the year 1999-90 (Revenue Receipts). 

8 (ं०पतलबा01 of the papers - ए!क05ते before the Committee, P 
(1) On the request made by the departmental o Tepresentatives, the oral examination of 

. © 7. - Revenue Department was postponed for लि एप someother date, 
- थी . (i) The” Committec scratinised the replies cfecelved from the Mines & Geology s -‘Iiepia_rt__emntin respect of the following 



Y
 

1 2 3 4 

"
 

कि - paragraphs of thevarfous Reports™ :— 

N N *  Paragraphs > Reports’ 

i . - . 71 29th o 

- * - 47,48 & 49 32od 
: . 55 to 58 3400 

दल ' 49 & 50 36th 
न न दल, 48 10 34 38th 

41,7 2LstSeptember, 994, . 6 () The Committee re-scheduled its study 
LT & _ tour to the States of Kerala, Karnataka. 

& Union Territory एवं Lakshadweep w.e.f 
10th October, 1994. 

{ii} Oral examination of the lrep-rc!Senta‘tives 
of Town & Country Planning Department 

“जय एप “. in regard to the implementation of 

. - + recommendationsfobservations on the 

ति A . paragraphs of the Report of the Public” 
i + - . Accounts Committee as detailed below :— 

o - Paragraphs . Repaorts. 

R 92:11 25th 
- - P o 15 & 19 (2) 28th 

42z 26thiSeplember, - 1994« & (I} The Committee informally discussed 

. .. s ‘various points relating to para 3.3 (Idie 
Dental Equipment) of the Reportof the 

PO . . e " ) Comptroiler and Awnditor General of 

- ) ' दि India for the year 1989-90 with the repre- 
T . _ sentatives of  Medical & Health 

ह Department. 

v 

- e e (ii). Oralexamination of the representatives 
- ह कि * of the Trrigation Department in respect of 

/ paragraph No. 4.1 of _the Report of the, 
लए 1. _. * . - Comptroller and Anditor. General'of India ~ 

for the year 1989-90 (Civil). 

मऊ. _27th:Septetn एटा, 1994 6 » = Resymption of oral excmination of the 

* « s = .- : representatives of the Tourism Department 

- in respect of paragraph No. 3.10 of the 

N - - Report of the Comptroller and Auditor 

. . कद v  General of India for the Year 1989-90 

--. «2 « (Civil). 
44, 28th September.19€4 5 Oral examination of the representatives of 

. . the Medical & Health Pepartment. and - 

LT T L ~__ Medical College, Rohtak in respect of 

Lot P paragraph No. 3.3 of the Reportof the 
“ ™ Comptroller and Auditor General of 

o ’ LT की _India for the year 1989-90 (Civil). 

45+ 3rd October, 1994 6 (i) The Committee postpond its study tour 
*" to the States of Xerala, Kamataka & 

Union Territory of Lakshadweep till 

.. T T - January, 1995. . ’ . 

; ' . , "D Oral examination of the representatives 
of the Mines & Geplogy Department in 

= respect of paragraphs No. 1.8 & 5.1 & 

. . . 5.1.2 of the Report of the Compiroller 

- L. Lo - .. aod Auditor General of India for the Year 
ते : L. irTiL दे «2 «०989-94 (Revenle Receipts). 
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1 2 3 
रथ . 

दर सकल [ 

46. 4th October, 1994 7 ® 

(D 

47. 10th October, 1994 7 ) 

D 

48. "1115 October, 1994 8 

Framing & approval of questiopnajre एप 
the Report of the Comptroller and Auditor 
General of India for the year 1991-92 
(Civil & Revenue Receipts). ~ 

Resumption of oral examination of the 
representatives of the Public Health 
Department in_respect of paragraph No. 
4.20.7 of the Report of the Comptrolier 
and Auditor General of India for tke year 
1989-90 (Civil). 

Consideration of the papers placed before 
the Committee. 

On the request of departmental re- 
presentatives the oral examination of 
Supplies & Disposals Department wag 
postponed by the Committee. 

Oral examination of the reprasentalives 
of the Public Works Department (B&R) 

‘in respect of paregraphs No. 4.13, 4.14 

r 

49. 17th October, 1994 5 
. नल न > 

50. 1809 October, 1994 5 

(i 

S1. 24th October, 1994 8 

52. 25th Octaber, 1994 8 

3 

o 3.2.7.(m, (आए, (0, 3.2.8 ). 

& 4. 15 of the Reportcf the Comptroller 
and Auditor General of Indja for the Year 
1989-90 (Civil). 

Resumption of oral examination of the 
representatives of the Agriculture, Depart- 
ment in respect of parapraph Nos. 3.2, 
5.5(a),(b) &7.1 of the Report of the 
Compiroller and Auditor General of India 
forthe year 1989-90 (Civily. 

Consideration of the papess placed before 
the Committee. 

Resumption of oral examination of the.- 
represenatives of-the Industrial Training 
& Vocatlonal Education Department in 
respectof paragraph No. 3p._5.150f (फिट 
Report of the Comptroller apd Auditor 
General of India for the year 1989-90 (CiviD). _ - N - . R 

Resumption of oral examination of the 
representatives of the Revenue Depart- 
ment in respect of parsgraphs No. 1.8, 3.1 & 3.2.6 0 of the Report of the 
Comptroller and Audjtor General of 
India for the vear _ 1989-90 (Revenue. Receipts). - _ s o - 

Resumption of oral examination of the representatives of फिट Revenue Depart- ment in respect of paragraphs No.3.2 7 (i} 
s (1), (पी, 3.2.90), a1, 3.2.90, 3.2.11, 3312 & 

3.2.13 of the Report of the Comptroller and Auditor General of India for the Faeme® o e रा .. 3:YeRF 1989-90 (Revenue Receipts). 

e
 

nt
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3. - 31st October; 1994. =3 "7 पी लि कि {ke- papers placed be- 
नि जि . ore the Commiftee. 

.- e m न (i0)= On the request of the deparimental 

e, . - representatives the oral examination of 

- .- the Tirization Department was postponed 7 

‘by the Commitice. 

54.- -Tth November, 1994 8 (i) ~Consideration of the papers placed before 

- ~ the Committee. 

v (i) Orsl examination of the representatives 
of the Agriculture Department in respect 
of paragraph No. 3.5 of the Reporf of 

~ - =+ the Comp troller and Auditor General of 

India for the year 1990-91 (Civil). 

35. Bth Novém;ber, 199 9 M ‘hCOnsider,atio-n of the papers placed befors 
the Committee. 

- - 
- 

* टन एन पा e T (ii) Resumption of oral examibation of the 

LA Tt T representatives of the Mines & Geology. 

- * ¢+ -, Department in respect of paragraphs No. 

52,5.3, 5.4 & 5.5 of the Report of 

the Comptrcller and Auditor General of 

B _India for the Yefr 1989-30 (Revenve _ 

. Receipts). की 

56, 14th Movember, 1994 6§ =» Oral examination of the tepresentatives 

v "छा the Finance Department 2longwith 

R ~ - - conterned departments In  respect of 
peragraph No. 2.4 of the Report of the 

- . . .+ __ Comptroller and. Auditor . General of 
-j“\ कर दपर «. WTMITR i :’ _India. for the year 1989-90 (C.l-\"fl): ) 

- —— न - L 

57. 15ti November, 19_'9_4_" - - * (i) Considcration of the papers pleced before 

.- - the Committee. 

e T » (). The Committee Igostponcd the on-the-spot 

" ना study of the Haryana Agriculttire Uni- 

T3 *  versity, Hisar in tespéct of paragraph No. 
_ 3.5 of the Report of the Comptroller and 
%z Auditor Gereral of India for the year 

w-  1990.91 (Civil) fixed forthe 17th & 18th 
November, 1994. 

! दी (it} The Committee decided to hold its 

. . .. . . meetings on23rd & 24th November, 1594 

एप * हर दंड A _ हा New Delhi for serutinising the replies 

2 T o7 received from the various depertments in 

B - दे regard to the Implementation of the 

g = % outstanding paragraphs of various Reports 
of Public Actounts Comumitiee. 

- - 
.- k3 

X, = 

थे पा s -~ = (iv) Resumption of oral examinaiicn of the 
A ri & 7 representatives of the Fipance Department. 

. alongwith concerned departments in respect 

[ ‘of paragraph Ne, 2.4 ' & 2.8 of the 

o - Reportt of the Corn?trollcr and Auditor 

T '- Generalof India for the year:1989-90 
- 2. +,+ ,+ (एल), 



L 

58. 21st November, 1994 7 (1) Consideration of the pepers placed be- 
fofqthes Committee. 

S . . (1) The Committe  scrutinised the replies R न T Tt Teceived from the Govt. in respect of the न _ >> मा. L., i following parographs of the varlous - "Reports 1— 

7 o . ‘Paragraphs Reportis 
e e e s, — 

. ] -3 26th 
I o - 22 & 23 28th 
अर « व, 5 &6 36th 
59. 22pd 'N.O_Vember. 1994 7 (D -Confirmation of -proceedings. 5, 

(i) The Committee scrutinised the replies. «दा नदम्हॉस्ला from the Govt. In respect ‘of S oL the following paragraphs of the various - . _ Reports 1— 

S i ey L . Paragraphs Reports 

32 28th 
_— o = .32 T 2%th 

न. 7&8 34th 
- 

60, 23rd"Movember, 19-'94“ 5 -.  The Commitice strutinised the replles re- 
celved from .the Government in res- . . pest of the following. paragraphs of पट, - o various Reports न - 

. ) . Paragraphs Reports 

I - 8 Gth 
- '_.""1 + ? ’ 5 9th 7 L . 12 & 54 34th 

_ i ’ 13 36th 
61. शव November, 1994 5 The Conunl"ctee s¢rutinised the replies ' . received from the G overnment in respect e e - . of the following paragraphs of the varfous . . ) - Reports :— 

el monn Paragraphs Reports 

i दुद9, 10 & 11 | 34th T F P 6th 

न... 10&13 22nd 
T 4,6,7&8 32nd 

5
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बिक पुक्फरब हद : ‘The Committee scrutinised the replics दूर का «४ L teccived from ‘the Govt. in respect of the पद 

- - *. following paragraphs of the various 
Reports :— . 

3 - " 7 Paragraphs Reports 

) ) 31 18th 
N 12 (subjpara बजाए 21t 

i o 41, 42 & 43 ... Bmd, 
oL ' 82 34th 

20 ‘36th 

= 63729t November, 1994 7 The Committee scrutinised “the replfes : recelved from the Govt. दा respect of the 
; following paragraphs of the various . * Reports :— . T 

. - - Paragraphs Reports 

, ८, गा ; ,.. * . 2100 24 वहा. 
दि ) . . 39 to 43 38 th° 

64.. 5th Decomber, 1994° § The Commlttee scrutinised the replics दी ) - - - received from™ the Govt. in_respect - . of the following paragraphs of , the - . . - . various Reports, न , - 

’ W Paragraphs Reports 

) 14 .. 26 , 
_ 45 ’ 34th 
T -- 17 36 th 

4 26 th 

sof , + _ 21 32th 
4०५५ ० < = --4 उ छा 

कर ही December; 1994: 7 ()¢ Conslderation of the papers placed मे. L before the Commitree. 
* i (1) The Committee scrutinised the replies 

received  from the . Government -in . respect of the following. paragrapbs of i - 
various reports ;— ) 

i - _ . Paragmp’hs Reports 

न e 6 ८०11 38ty 
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65, 1200 December, 1994 7 The Committee scrutinised the replies re- 
b r 

1 

67. 
[ . 

Ji5 e 

5“8"?3119_& December, 1994 

~ =~ - o 

69. 20th December, 1994° 

Lan"Lun 

7-0.—-2‘.-_6th December, 1974 

71."“27th December, 1994 
72, 2nd Jannary, 1995 _ 

लहर - z 
.= o= - 

73. ~3rd Tanuary, 1995 

13 th December, 1994 

ceived from the Govt. in वश ect of the 
- - following paragraphs of the varfous 

- . Reports व 

Paragraps Reports 

- 34 18 th 

28 2% th 

47 & 48 34 th 

- . T&S 36 th 

है" Thé Committee scrutinised the replies re- 
ceived from the Govt. in respect of the 
followlng paragraphs of the various 

. Reports :— 

Paragrap_hs Reports 

S .44 . 14 th 

. 25 & 26 19 th 

5 25 th 

- - 51 32 nd 

§ ., Postponement of the oral examination of 

' the representatives of the Revenus Le- 

e . partment inrespect of paragraph Nos. 

* 3.2.14, 3.2.15 and 3.3 of the Report of 
. .  the Comptroiter and Auditor General of 

. ः India for the vear 1989-90 (९८५९ पते 

) . Receipts). 

6 " The Committee discussed the agenda 

fixed for the meeting in yespect of 
Fisheries Department. . i 

Nit 
2 Meeting adjourned for want of qordm 

Meeting adjourned for want एव quortm. 

7 (i) The Committee passed a condolence re- 

solution on the sad demise of Giani 
Zail Singh, former President of India, 

(i) Consideration of the papers placed 
before, the Committes. 

(i) Resumption of oral examination of the 
representives of the Finance Depariment 

. ‘alongwith concerped Eepartments in res- 

. . 27 , pect of paragraphs No. 2.4 & 2.8 of the 

Report of the Comptroller & Auditer 

General of India for the year 1989-20 

- - (CiviD). 

7- _* 7... Oral examination of thc representatives 

e of the Excise apd Taxation Cepartmentin 
respect of paragraph Nos. 1.3 & 1.4 (sales 

- - - tax) of the Rd:c ort of "the Comptroller 

- and Auditor General of India for the 

year 1089-90 (Ravenue rececipts). 

| 
॥ 
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75. 10 th Jaguary, 1995 

76. 16th January, 1995 7 

77. 17th Janaary, 1995 7 

78, 19thJanuary,1995° 7 
|22 

PR 

3 

Consideration of the papers placed before 
the Committee. 

Resomption of oral examipation of the 
IeDresentatives of  the  Irrigation 
Department in respect of paragraph Nos. 
4.]-._9, 4.1.10, 4.1,11 & 4.1.12 of the 
Report of the Comptroller and Auditor 
General of India for the year 1989-00 .+, (Civil). 
Consideration of the papers placed 
before the Committee. 

The Committee scrutinised the replies 
. fecetved from the Excise and Taxation 
:Departmeat in respect of various para-~ 
grdpahs एव the Report of the Comptroller 
and Auditor General of India for the 
year 1939-90 (Revence Receipts). 

The Committee decided to hold its meot- 
बात [० 19th & 20th January, 1995 at New 
D . 

Resumption of oral examination of the Ex- 
€180 & Taxation Department in respect of paragraph No. 1.4 (State Excise), 1.5, 1.5, 
Z2&3,1.82.1, 2.2.6, 2,2.7, 2.2.7(iD (i), (v) (४) (vi), 2.2.8 (0 हा! Gv), 2.2.9, 2 2.10. तो) (i) (v) (v), 2.3.6 () to (viD), 2.3, 6(11), 2.4, 2.4 (1i) () of the Reportof 
the Comptroller and Auditor Geaeral of 
India for the vear 1989-90 {Revenue | 
Receints). 

Conslderation of thepapers placed before 
the Committee , 

Rasumption of oral examination of the 
Irrigation Department in respect of 
puragraphs No. 4.2.4, 4,2.5 & 4.2.6° 
of the Report of the Comptroller and 
Auditor General of Indiafor the year 
1989-90 (Civil), 

“The Committee serutinlsed the replies 
“TecoiVed from the Govt. In respect of the 

" following paragraphs of the various 
Reports:— . 

Paragrzphs Reports 

18 ] 22nd 
0 - To. . - - 32npd 
31 23rd 
41 34th 
19 29th 
24 18th 
33 34th 
14 21531 "दा I6th 
9 28th 

29 23rd 
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79. 20th January, 1995 7 The Committee. scrutinised _the replies 
- reccived from !the Goveroment in Tespect.of 

+ ‘paragraph Nos.. of फिट various Reports:— 

“Paragraphs . Reports 
——— —_ 

*23 21st 
+'35,37,72,74 34t 
21,22 

80. " 23;d Japuary, 1995 9 ‘Resumption of oral examipation एवं the 
“represemiatives of the Excise &nd Taxation 
Depariment in respect of paragraph Ncs. .. 240v), 25, 2:59, 2.6,2.66b), 2.7, .22b) हर . 2.8, 29, 210, 2.11, 2.12, 2.13, 2,14, N 2,}4(a), (पं) (iiD), 2.14(b) & (एक, 2.15, 2.18, 2,17, 4.1, 4.27(a), 4.2.8, 4.2.9, t0'4.2.17" 

7 श:3, 4.3(ii), 4.4, 4.5, 4.6, & 4.70f the - Report of " the Comptroller  and  Auditor 
General of of India for the year 1989.%0 ‘(Revenue Receipts). 

है. 2h Japuary, 1995 8 Resumption of oral examination of representatives of the P.W.(B&R) Departmer: 
--3n°respect-of paragraph No.4;16; “4.17, 418, 
~4719-& 5.4 of ihe Repart of the Comptroller 
रस Auditor General of India छा the yeor .. . 1989:90 (Civil). . 

82. "30th~January, 1995 5 {D) Cansideration of the papers placed befors 
. the Commiitee. 

(i) Resumption of the oral examination of 
the representatives of जाट Revenue 
:‘Department in respéét of paragraph . © "Nes:3.2.14, 3.2.15, 3.3, 4.1,4.12, 

' : A0 & 4.13 of the Report of the 
Comptroll er and Auditor General of . India.for the vear 1989-90. —(Revenue e Recelpts), 

83, 3istJanuary, 19935 6 (D Resumptionof oral examination of the . tepresentatives of the Public Health 
Department in reé)s e¢t  of paragraph 
Nos. .4.20.8, 4.20,8(iD, (वो), (iv) (v) & 
(b}, 4.20.9,4,20.10, 4.21, 5.1, 5.1.2 
5,1.2(b), (&), (d) & (o), 51.30 & (i) 
5:2 & 6.2 of the Report of the Compt- 
zoller and Auditor General of India for 
the year 1989-90 (Civil). 

[
 

[
 

= 
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व दा -~ 7... “{ii)7Resumption of  oral examination . - ©*,  'Zof<the representatives of the lrrigation 
" “Department In respect of paragraph Nos. 
~4.2.6(). 4:2.7,-4.3, 4.4,-4.5,-4.8, . 
+4.9,74.10, 4.11; 4.12 &°5.3 ‘of “the 
‘Report of the Comptroller and Auditor 
--General of India fo पट year 1989-90 

Lo LT - एच) . 

84.176th ' February, 1095 - 1% (1) - Consideration एव the papers placéd before S .t - tithe Committee. 
- LY 

e «04 27 रा (@D *Resumption of oral examination” of “the | ~ o ) -~ °  tepresentatives of the Fisherfes Depart- 
लि ’ N है ment'in respect -of paragraph Nos. 3.6.10, N DT न 28601, 3.6.12, 3.6.13(If), 3.6.15,3,7, 

. . V3.6, 3.7.9, 3.7.12, 3.7.12.2 & . + 
l . -3.7.13 of the Report.ofihe Comptroller 

and “Auditor” General 'of Indid for the * * 
- . , »-Year 1989-90 (Civil). ; N [ 

85.. Tth=Februacy, 1995 =6 - ‘The Committee discussed the agenda jin 
- *  iorespect of para No. 3.5 relating to Agri- 

cuiture Department and para No. 4.1 
. o urelating:to *Ireigation Department of the 

. Report of the Comptroller and Auditor - 
- P General:of lndia-for theyear ~1990-91 & 

1989, 90 (Civil). ., 

पल
क 

६
 

(1) The Committee undertook an--on-the-spot 
" study towr to’ <Arigation:Department:and i . ] inspected the stores of Mechanical 

T Divislon, Ambala, , 
P 

In
 

. 

4 [ i 

86. SthFebruary,s1995. 7 . (i) The Committee undertook ian-on-the.spot °, 
study tour to Irrigation Departmentsand 

- Inspected the stores ‘of ~Méchanical 
- बा. *, ७» -ऋ ४» जज * ७८ लाइएाा, Karpal. - P = 

- - - - 

I 
- 

. (1) The Committes undertook.an on-the’spot S ४. + : - study tour to FAgriculture.University, ° 
6. . Hisar and inspected ;M ilk"Chilling Plant 

In respect of paragraph No. 3.5 एप. फिट 
Report-of-the . Comptroller. and -Auditor 
Genesal of vIndia -for*the’year *1990:91 

) (Civil). थी \ . 

87. »:Oth-February,:1995 . "7 _ ___.-TheCommittes undertook-an-on-thespot 
. . _Z:study~tour, (0. Irrigation Department .and 

) inspeéted the.storés of - Mechanical Division, 

[~
 

:  Charkhi Dadri. 
. L L W 

- 
58. « JOth Pebroary, 21995 . गे - -~The Committes:undertook:an un-thesspot:. -, N .. . देख p3tudy tour ~ito rlrrigation जलवा एलान रस , | . ही -+ Inspected.stores of Mecham‘cal?B- Ivision, Nuh - R T(Faridabad). T L T W 

& a न पके w a N 

- 89. 13th February, 1995 7 The Committee drafted its 39th Report 
- छा the Public Accounts Commiittee~on ~the 2; il s e Rcport_ml;f'o_f"{lh-e-_-a_C-'_.omp‘t.r,,ol-_lar‘ ~agnd - Auditor 

ve.. .. ¢Generalof India forthe Yeur 1989-5U(CIViR)._ 

1
 

o
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1 2 , 3 . 4 
90. 14th February, 1995 7 The Committee finalised its 3%th Report 

on the , Appropriation  Accounts{Finance - . Agsocgouonts of Haryana Govt. for the vear 
[ It 1 -50. 

91. 20th February, 1995 & (i) Consideration of the papers placed before 
" the Committee. 

(i) The Committee drafted a part of 40th 
* Report of the Public Accounts Committee 

on the Report of the Comptroller and 
7 Auditor General of India for the year 

1989-90 (Civil and Reveniie Receipts). 

92... 215 Febryary, 1995 6 The Committee drafted a part of 40th 
Report of the Public Accounts Committee 
of the Report of the Comptroller and 
Auditor General of India for the year 
1989-90 (Civil and Revenue Receipts) 

93. 28ih February, 1995 3 , () Confirmation of proceedings. 

दि (i) The Committee finalised jts 40th Report 
on the Rc?cort of the Comptroller and 
Auditor. General of India for the year - 
¢nded 31 March,- 1990. 

Meetings held at places other than Chandigarh. 
The Committee held meetings at places outside Chandigarh as 

per detailed below :(— - 

1. New Dethi 24th, 25th & 26th August, 1994. 
(Sr. No. 34,35 & 36) 

2. Rohtak - 28th September, 1994 
(Sr. No. 44) ’ 

3. . New Delhi 231d & 24th November, 1994, (Sr. No. 60 & 61) : 
* 4. New Delhi 19th & 20th January, 1995. (Sr. No. 78 & 79) 

5. Ambala, Karnal, Hisar, Tth, 8th, %th & 10th February, , Charkhi Dadri and Nuh ) 1995. 
{Faridabad) - 

" '(Sr. No. 83 (ii), 86, 87, & 88), 

Reports Presented 

Under rule 223 of फिट Rules of Procedure and Conduct of Biisiness in the Haryana Legislative Assembly, the 39th Report of Public 
Accounts Committee on the  Appropriation Accounts/Finance 
Accounts of the Haryana Government for the year 1989-90 and 40th Report of Public Accounts Committee on the Report of the Comptroller and Auditor General of India for the year ended 31 March, 1990 (Civil - and Revenue Receipts) were presented to the House on 23rd &  24th 
March, 1995 respectively. ह - 

- FProceedings ) i न 

A record of procccding-s of the meetings of the Committee has 
been kept in the Haryana Vidhan Sabha Secretariat. 

iz 
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COMMITTEE ON PUBLIC UNDERTAKING! 

The Committee for the year 1994-95 was nominatexi by the Hon'ble 

- Speaker in -pursuance of the motion moved and passed by the Haryana 

_Vidhan Sabha in its sitting held on the 15; March, 1994 authorising 

“him ‘to rominate the members of th: Committee on*Public Under- 

takings for the year 1994-95 and was notified vide Haryana Vidhan 

Sabha Secretariat . Notification No. 1-CPU/1994-95/21, dated the 

._‘2-0‘th April, 1994, .- _ 

2. The Committee fixed /held total aumber of ‘66 me=tings during the 

- period under reviéw. The names of Members and number of meetings 

-, attended by each of them are shown -in the following table :— 

_______,_._._.-—_—_———-‘-_'____'_'__-____‘ 

Sr. Nime of membsr Number of meeting 

. No. Attended| . .- - 

. Shti Verendar Singh . 31 

2. हा का Parkesh® - Y 19 . 

3 Shri Chander Mohan - J— 

4. Dr.Om Parkash - -~ - = : 21 + 

5. ,Shri Mani Ram Keharwal . i4 

6.~ Shri Satbir Singh Kadian 43 

7. Shii Balwant Singb - 64 

8. “Shri Ram Bhiajan Aggarwal T 24 ; 

9, हां Kitab Singh Malik 42 

10, Shri Sher' Singh  ~ " P 5 

11, Shei Azmat Khan' 14 
=] 

- - 

3. Meeting held and business transacted . The details showing dates 

of meetings held, the' number of memb:rs present and business transac- 

ted at each meeting are given in the. following table :— 

e - B s ' B 
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Sr. Date of N'-mnber of Business trapsaoted 
No. meotings = members . _ 

T preseptt ¢ coeg g medles o - 

177 2 " 3 - o 7 4 -' _ व 

1.7 %h May, 195  , 5 _ (i) -Address to the Committee by the Secre- 
' tary, Haryana Vidhan Sabha, Accoumtant 

. General, Haryana, Financcial Commissio- 
4 ) ' nerd& Seeretaryito Govt. Haryana, Finance 

Department Fand Chairman of the Comi- 
ttee about the scope and functions of the 
Committee. 

T न हा Chalking out-of the programme of work. 

T (Iii)~ Selection- of -~ CorperaifonsjBeards- for 
examination of their General working 
during- the-Year-1994-95.. 

o ली व (Iv) Fixation of days.for the meeting:. T 

2, 10th May, 199¢~ "6 - (i) Consideration of the paper placed before 
the Committee. 

(1i) Framlng' approval of the questionnaire for- 
- examining the- BoardfCorporatiomr. 

- (i} Scrutiny of the re 11:;_11‘1:3__.n*:t:e:l..'v_¢-_4LI in regard 
to the Implementation of the recommen- 
dationsfobscrvations contained in फिट ™~ outstending _patagraphs 01. 6th. & &th 
Reports of-the PIA.C. - 

3. 11] May-1994 ¢ () Consideration of paper-placed--before the 
Committee. 

(i) Scrutiny of the replies received in' regard 
. to the Implementation of recommenda- - tions/abservations-contained. in -the out- 

standing paragraphs of 7th, 9th and 1]th 
Reports of P.A.C. relaling _to various 
Undertakings. i 

(ili) Discussion with the representative of 
the Finance’ Department - regardin® imple- - mentation of ontstanding recommenda tions/ 
observations of the committee on..Public 
Accounts’, T - 

(iv) Oral examipation of. the. representatives 
of Industries Department/Haryioa Brewe- E fies In respect of paragraphs 4.1.1. and 
4.1.2 of the Report: of tll:e Comptroller 
and Auditor General of Indiafor the year _ . 1989.90. (Commercial)- relating..to tho_ ) . Haryana Breweries Limited. 

कर 17th May, 1994 _ 7 (D). Consideration.of paper placed. before the 
Committee. , सन . - = 

() Oral examination of the Tepresentatives of 
Industries Department/Haryana State. 
Todustrial . Development Corporation 

i»
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- Limited उए respect of pa.ragra_ hs No. 
4.2.1 & 4.2.2 0f the Report of é)omptm- 

_iler and Auditor General of India for 
‘the year 1989-90 (Commercial) relating 
to Haryanz State Industrial Devel opment 
Corporation. 

Scrutiny of the replies.ireceived in Tegard 
tothe implementation of the recommen- 
dationsfobservations centained ip the 
outstahding paragraphs of various 
‘Reports. 

:Qral examination of the representatives 
of the Irrigation and Power Department/ 
Haryana State Minor Irrization and Tube- 
wells Corporation in respect of patagraphs 
No. 4.3.1 & 4.3.2 of the report of the 
‘Comptroller and Auditor General of 
JAndia for the year 1969-90 (Commetcizl) 
relating to the Harvama State Mipor 
Jrrigation and Tubewells Corporation 
‘Limited. 

/Consideration of paper placed before 
the Committee. 

*Oral examination of the representative 
of Tourism Department पा respect of 
Paragraph No. 4.5.1 of the Report of 
the Comptroller and Auditor General 

-of Indian for the year 1989-90(Comm- 
ercial) relating tothe Haryapa Tourism 
1Corporation. 

(i) Oral examination of Agriculture Dep- 

1 2 ) 

(i), 

5. 18ih May,'I9%94 6 - 

न, वी May, 1994 73 M 

. T "ता 

Lo () 

7. 25t May, 1994 5 ( 

w! 

artment in respect of paragraph No. 
4.7.1 of the Report of the Comptro- 
ller and Auditor General of India for 

“the year 1989-90(Commercial) relating to 
‘the Haryana Warehousing Corporation. 

‘Berutiny of the replies recelved in regard 
to the lmglementat!'on of the recomme- 
ndationsfobservations contained in फिट 
outstanding paragraphs of 6th, 7th, 8th, 

_ f8th and J0ih Reports of the Commi- 
ftee on Public Undertakings.- 

i} Consideration of paper placed before 
the Committee. ' 

(i) rOral examintion of (फिट Represetatives 
of Irrlgation and Power Department 
‘in respect of paragraphs No. 4.1.1.1 
& 4.1.2 of the Report of the Com- 
ptroller and Avditor General of India 
.for the year 1990-91 (Commereial) rela- 
ting to the Haryana State Minor Irrl- 
gation and Tubewells Corporation Limited. 



8. 30th May, 1994 3 Oral examination of the representativés जज ". फी Agriculture Department In vespect of - paragraphs No. 4. 7. 1, & 4,7,1.  of tha - g " Reports of the Comptoller and Auditor .. - . < General of Indiafor the year 198990 2nd A 1990-91 (Commercial) respectirely relating 
- to the Haryana Warehousing Corporation. 

9. 3{st May, 1994 4 (1} Oral examination of the representatives ol fede . - . . : the Tourfsm Department ता respect of par- _ agraph No. 4.4.1. of चाह report of the - A Comptroller and Auditor General of India 
दि for the year 1990-91 (Commetcial) relat- 

i ing to the Hayana Tourism Corporation - Limited. - 

- (i) Oral examioation of the representatives 
of Transpori Department in espect of 
paragraph No. 4.3.1 of the Report of the ' Comptroller and Auditor General of 
India for the year 1990-91 (Commercial) 
relating to Haryana Roadways Enginect- 
ing Corporation Limited. 

10, 7th Juns, 1994 5 () Consideration of papers placed belore the - Committee, 

(i) Oral'examination of the representatives of . c Agricolture Department in respect of non- 
* " supply of replies to paragraph 4.4, of फिट 

Report of the Comptroller apd Auditor 
- General एवं India for the year 1980-90 N - ‘(Comuercial) relating to the Haryana Land 
Reclamation and Deveslopment Corporation - 
Limited. 

छिप Oral cxamination of the representatives 
- of Agriculture Department in respect of 

aon-supply of refi)lies to paragraph No. 
2-A (Review) of thé Report of the Ccme 

* ptroller and Auditor General of India for 
, the year 1989-90 (Commercial) relating to 
“the Haryana Apro Industries” Corporation - 
Limited. 

(Iv) एव examination of the represeniives of 
Electronics Department In respect of non- 
supply एव replles to paragraph No. 2-B 
(Review) of the Report of the Cempiroller 

: and Auditor General of India for the year - 1989.90 (Commercial) relating 1o  the - Haryana State Electronics Cevelopment 
Corporation. . 

11. 8th June, 1994 | ¢ (i) एक examination of फिट representatives 
of power Department in respect of non- 
supply of replies to paragraphs No. 4.6.1. 
t04.6.14.3 & 3 (Review) and 3 (Review) - न ए the मिथ? otts of the Comptroller गाते - Auditor General of India for the ycar 
1989-90 & 1990-91 (Commercial) respecti- 
vely relatingto the Haryana Sfate Flec. 
tricity Board, 
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- e .- (Ii} Oral examination of the representaiives ” 
. _ of Power Department In respect of para- 

- graphs No. 4.6.1,1 & 4.6.1.3 of the Re- 

_ . port of the Comptroller and Auditor 

] General of India for the year 1990.91 
. . {(Commercial) relating to फिट Haryana 

- -State Electricity Board. 

(Jii) Decision to postpone study tour to Toutlst 
Complexes .of Haryana Tourismn. Cor-, 

. potztion, which was scheduled to comm- 
. . - ence from 13th June, 1594. 

12.  14th June, 1994 i 2 No business could be _transacted, meeting 
adjowrned for want of quorum. 

13. 15th June, 1994 4 (D) Consideration of papers placed before 
the Committee. 

, (i) Cral examination of the fepresentatives 
of Toursm Depattment In respect of 
paragraph No. 2-B (Review) of the Repott 

of the Complreller and Aunditor General 
of India for the year 1990-91 (Commer- 
cial) relating to the Haryana” Tourism 

. Corporation. 

एप) Oral examination of the representatives 

R of Power Depattment in respect of 

- - paragraphs No. 4.6.4 ~ 4.6.5. of the 

Report of t.thn: Comptroller and Auditor 
General of India for the year 1990-91 

Brelatmg' to the Haryana ‘State Electsicity 
oard. 

14. 21st Juse, 1994 6 (i) “Consideration of papers placed before 

. - the Committee. 

(i) Oral examination of the representatives 

of Industries Department In respect of 

Yo . - paragraphs No. 42,1, 4.2,2.and. 4.5.1 

: ः _ छा. the Report of the Comptroller and 

Auditar Genperal of India for the year 

1990-91 (Commercisl) relatipg to the . 

Haryapa State Industrial Development 

Corporation LImited. 
- 3 

15. 22nd June, 1994 _4 () Consideration of paper placed before the 

.. -t - Committee. - . 

(i) Oral examination of the representatives 

" . - है of Industries Department in respect O 

s paregraphs No. 4.2.1. & 4.2.2, of the 

Report of the Comptroller and AuditoX 

Generel of Indiafor the year 1990-91 

(Commercial)rel ating to the Haryana State 

Small Industrics & Export Corporation 

. नि . - Limited. 

15, 28th June, 1994 _5 () Consideration of papers placed before " 

L T . " 'the; Committee. 

s डा, किन कला बल 1.0l - T 
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1 2 "3 4. 

दर () Oral examination of the representatives 
" of Agriculture Department in respect of 

paragraph No. 2-A (Review) of the Re- 
port of the Comptroller and  Auditor 
General of India for the yoar 1990-91 
(Commercial) relating to the Haryana 
Agro Industries Corporation. 

17, 29th-June, 1994 5. (. Oral examination of the Member Secre- . tary, Haryana Bureau of Public Enter- 
prises regarding implemeatation of Pub- 
lic Undertakings Committee _ Report. 

(1) Oralexamination of the representatives 
of Industries Departraent In respect 0, - paragraph ‘No. 2-A  (Review) of the 
Report of the Comptroller and Auditor 
Genetal of Tndia for the vear 1990-91 
{Commercial) relating to the Haryana 
State Handloom and Haadicrafts Cor- - - ‘Poration. ४. 

187. Sth-Jully, 1994 8, Oral examination of the represent: tives ही of Power Department in respect of paragraphs No. 4.6.1, 4.6.5& 4.6.9 of the Report of the Comptroller and Audi- 
tor General of India for the 1889-90 {Conmercial) felating to the Haryana State Electricity Board. 

19.  &thJujy; 1994 3 Oralexaminatipn of the FEPresentBtin es of the Industries Department in respect of paragraph No.2-A (Review) of the Re- port of the Comptroller and Aunditor - General of India for the-year 1990-01] 2 "(Commercial) relating to Haryana State Handloom and Hapdicrafts Corporation 
L'irl“-tedq 

20, 11thJully, 1994 1. No-business could be transacted, meeting (Adjourned for want of quorem, 
21: 120 July, 1994 3 Condolence resolution  regarding the ) death of Shri Surinder Nath, the Hon'able Géverpor of Punjab and Himachal .. .. Pradesh. -, 

3+ (1 Consideration of paper placed before the _ Committee. 

bl 1 

22. 18th Tuly, 1994 

एप Oral examination of the representatives - of Agricultere Department in respect of Paragraph No.4.4.1 of the réport of the Comptroller and Auditor General of 
India fcr the year 1989-90 {(Ccmmercial) - - - . relating to the Haryzna Land reclamation . aud Levelopment Corporstion Limited. 

23.-.20th July-1994 . - Oral exzminaticn of Financial Camrmissio. - ner: and Secretiry 10 Gvt, Haryana, Power Department 1n respect 0 
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ह् i 2 3 - 4 - 

अल कि जन न न न bRl e e s et - 
_....'-——-——-——-_—'__"

—"_"__—___—-___-_—_...
___ - कि था ———————) 

व Paragraphs No. 4.6,2.,4.6.11 and 4.6.13 

L. 7 + 7 and 4.6.1.2. of the Reports of the Com- 

- - . ptroller and Auditor General of India 

. - e - . for the year 1989-90 & 1990-91 (Commer 

. - , cial) respectively, relating to the Haryana 

थी 7 * State Electricity Board. . 

g 24. 26thJuly, 1994, 5. () Gonsideration:of papers. placed.before 
Lt PR 7 the Committee. ः - 

2 (0- Oral examimation of Financial Co- 

* आग .., mmissinor & Secretary to Goveroment, 
Haryana Power Department In_respect 

uof paragraphs No. 4.6.3,4.6.4.2, 4.6.6. 

- & 4.6.8 of the Report:of*the Comp- 

. troller and Auditor General of India for 

T the vear 1939-90 (Commercial) relating to 

- ,the Haryapa State Electricity Board. 

1=
 

d 25.. 27th July, 1994 _ 4. Oral examination of the Commissioner and 

दे - © .-, Secretary io Government, Haryara, Indus- 
* tries K epartment and Agriculture Depart- 

. कि ment In.respect of nén-supply of material 

N i . Inregard to nnplémentation of recommend- 

व * -~ ationsfobservation as comtalued valious 

- L T . reports of the Committec on Pubiic under- 

™ “ -+~ 't~ takings inrespect of Haryana State Small~ 

4 i . Indastries & Export Carporation, Haryana 

o a " Financial Cosporation. and the Haryapa - 

* < “Agro Indusiries Corporation. 
13 

26, 2nd-Avgust; 1994 45 .Oral examination of representatives of the 

Financial Commissioner _and Secretary to 

- . Govt., Haryana, Posver Department in.ress 

M . . . .. pectof paragraphs No. 4.6.4.1,4.6.10, 
4.6.12 & 4.6.10 of the Reports of the 

SERT . . =a - ६८ Comptroller and Auditor GenéraliofiIndia 

L . _ .. foryear 1989-90 एप 1990-91 (Commercial 

o v . i Brelatding to the Haryana State Electricity 
' oard. 

T Y 

st . . .the Social Welfire Départment? increspect. 

' . ~:- .ofinon-supply of replied In respect of the 

implementation of recommendations/observa- 

. -tions #swcontained in the Sth Report of the 

. L - . - नि . Committes on Publi¢ Undertakings relating 

) . te the Haryana Harljan Kalyan Nigam. 
- LI 

27. 3rd August, 1994 4 () Oralexamination of the representatives of 

नी = s . . मी — 

ST - " (i) -Oral examination’ of the Tepresentation of 
the Agriculture Department invespect  of, 

(S . . . ..+ == . nonsupply oftrep E‘es\--'ina-a\'re'spec‘tf एव 1he- 

PR ‘jroplementation of tecommendations/obser- 

. . . _vations 85 contained in the Sth Report of 

w . * ८... the-Committee on Public Undertakings 

. " . reldting the Haryana Warchousing Cofpo- 

ration. 

बा (81 examina 7011 of the representatives of 

-+ theMings & Geology Depsttment imrespect- 

sz iof non-supply of replics.in  respect © 



26 

4 

28, 8th Avgust, 1994 5 

29. 9th August, 1994 4 

30, 16th August, 1924 5 () 

31. 17th August, 1994 1 

32. 23rd August, 1994 2 

Fl 

33. 24th August, 1994 3. 

'34.  26th August, 1994 2 

35. 315 Avgust, 1994 4 @) 

36, Sth September, 1994 5 

37. 20th September, 1994 2 

P - - = ey 

non-supply of repliss व respcte of the 
implimentation of recommendationfokse 
vations as coltained in the 5th apd 10th 
reportof the Committes on Public Under- 
takings relatiog to the Haryana Minesal 
Limited. 

Scrutiny of 'the replies received imregard 
to the implementations of recommenda- 
tionsfobservations contianea in the Sth 
Report of the Committes relating to the 

- Haryana Harjjan Kalyan Nigam. 

Scrutiny of the replies received in regard 
to the implementation of the 1ecommenda- 
tionsfobservations contained का the Sth 
Report of the Commitiee relatiog to the 
Haryana Minerals Ltd. 

Conslderation of papers placed belore the 
Committee. 

Oral examination of the representatives 
of Power Depariment in respect एवं para- 
graphs No. 4.6.7., 4.6.2, 4.6.6,4.6.8 
of the report एव the Comptroller and Audi- 
tor General of India for the year 1990-91 
{Commercial) relating 0 the Haryana 
State Blegtricity Board. 

No business could e transacted, 
meeting adjourned for- want of quorum. 

No tusiness could be transacted, meeting 
adjourmned for wantof quorum. 

Scrutiny of the replles to the question- 
naire received from the Haryans Sta'e 
Tndustrial Dev. Corpn. 

—do— 

Consideration of papers p_laccd before 
the Committee. 

Discussion with the representatives of 
the Haryana State Industrial Levelop- 
ment Cerporation Ip respect एवं material 
supplicd by the Corporation on the 
General working of the Corporetion. 

Oral Examination of the represcatatives 
of Power Department in respect of para- 
graphs No. 4.6.8., 4.6.9 & 4.6,11 of 
the Reportof the Comptroller and Auditor 
General of India for the year 1590-91 
(Commercial) relating 1o the Haryana 
State Electricity Board. 

No business could be transacted, meetting 
.adjoyrned for want छा quorum, 

ad
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1 2_—_—___-___—-_—___—-—___—_"-—_____ 
3 

. 38 2ist Septomber, 1994... 

39, 27th Sep tember, 1994 

40. " 28th Scptomber, 1994 

4l.  6th October; 1994 

42. 11th Ociober, 1994 5 

43, 18th Qctober, 1994 ¢ 

44. 28th October, 1994 

बड़. 315 एड, 1995 

3 

4 Oral examination of the representatives 
of Power Department in respect of para- - graphs No. 3p.4.l, 3.4.2 & 3.4.3 (Review) 

-of the Report of the Comptroller गाते . Auditor General of Ipdia for the year 1990-31 (Commerctal) relatitg to  the 
Haryanz Stats Blectricity Board , 

3 Oral examinatlon of the representatives of 
Power Department in respect of paragraphs 
No. 3.5.1,3.52& 3.6.! (Review) of the 
Report of the Comptroller and Auditor 
General of India for the yaar 1990-9] 
(Commerecial) relating to ‘the Haryana 
Stale Electricity Board. 

4 Oral oxamination of the representatives 
of Power Department In respect of para- 
grophs No. 3.6.3, 3.5.4 & 3.6. .?!.1 
(Review) of the Report एव the Comptrollar 
and Auditor Genoral of India for the year 
192081 (Commercial) relating to the 
Haryana State Electricity Board , 

" Oral examination of ‘reptesentatlves of 
- Power DNpc artment in respect of para- 

graphs 0. 3.6.5.1.2, 3.6.5.1.3 & 
3.6.5.2 (Review) of the Reports of तट 

‘Comptroller and Auditor Geperal of 
India for the ysar 1990-91 {Commiercial) 
relating to the Haryana State Electri- 

- city Board. 

() Consideration of Papets placed before the 
" Committee. 

(i) Constderation of erquiry Reports. 

Constderation of enquiries records पा 
respect of para 4.1.1 of para 4.1,1 of 
the Teport of the Comptroller and Auditor 
General of India for the year 1989-90 
Commercial) relating to the Haryana 
Breweries Ltd. and para 4.7.1 of the 
Report of the Comptroller and Audltor 
General of India for the yoar 1989-90 
(Commercial) relating to the Haryaga 
Warehousing Cofporation and pata 4.2.1 
of the Report of the Comptroller and 
Auditor General of India for the year 
1980-91 (Commercial) relating to the 
Haryana Stare Small Industries and Bx- 
pott Corporation Limited. 

Scrutiny of ths replies received In  regard 
to the jmplemantafion of recomendations/ 
odServations contalned Jn outstagding 
paragraphs  No. 6.18 (5) (1),6.18 (5 
(v), 6.18 (6) (1), 6. 18(7), 6.18 (9) (५), 6. 16, 
हि, 17 and 6.18 of the 5th Repott'of the 
Committee Telating to the Haryana Agfo 
Industries Corporation. 

‘4",_ - () Considaration of papzrs placed. before 
tie Commitiea. 
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3 दि 4 

46. “8th November,'1994 3 

47. 9th November, 1994 4 

48. डा Novefiber, 994 6 

49, T2nd'Novembar, 1934 4 

50 29thNovember; [594 5. 

(i) -Oral examnation of-representatives of To- 
‘dustrles  Department and Town d& 
Country Planipg Department in respect 
of enquiry report of Shri. J. K. Gupta, 
Joint Secretary. Finapce Department 
regarding paragraphs No. 4.2.1 & 4.2.2 
‘of the Report of the Comptroller and 
Auditor General of India for the vear 
1990-91 (Commercial) refating to the 
Haryana S tate'Small Industries & Export 
Corporation Limited. 

() Consideration of paper placed before the 
Committee. 

() Postponment of the oral examination of 
the representatives of -Apricitture “Depart- 
ment in respect of paragraphs No. 6.18 "(3) (V),6.18 | (i), 6.18 (7). 6.19 (%) and 
'6.16 of Sth Report of the Commlttee 
‘relating to the Haryana Agro Industries 
Corporation. 

Oral examination of representaiives of 
‘Power Department in Fespect of paragraphs 
No. 3.6.6,3.6.7and 3.6.8 {Review) of 
the Report of the Comptroller znd 
JAudttor General of India for the year 
1990-91 (Commercial), 

‘Oral examinatfon of the representatives 
of Agricolture Department in regard  to 

-implementation of :recommendations/ob- 
~servations contained का the outstanding 
paragraphs No. G.IV)S (5)V), 6.18 (6) (), 
6.18:(7),6.18 (9) (V) and 6.16 of the 5th 
Report of the Commiltee on Pablic 

"Undertakings, relating. to .the ‘Haryans" 
Agro Industries Corporatisn. 

-(x)"“ConsIdcration of paper placed before the 
© ‘Committee. 

(ii) ‘Postponment of the एव examination of 
the representatives of Industries Depart- 
ment in fespect of enquiry report of डाल 
d. K, Gupta, Joint Secretary, Finante 
Depariment regarding paragraphs No. 4. 
2.1& 4.2.2 of the Report of the Comp- 
troller and Auditor General of India for year 1990-91 (Commercial) relating to the 
Haryana State Small Industries & Export 
Corporation Limited. . 

r .Oral examination of representatives of 
Industries Department and Town & Countt ¥ 

i -planning Department in respect of enqulity 
roport of ShriJ, K. Gupta, Joint Secretary 
Finante Department regarding paragraphs 
No.4.2.1 & 4.2.2 of the Repart of the 
Comptroller acd Auditor General of Tndia 
for.the year 1990-91 (Commercial) relating . to the Haryana Stats Smafl Industries 

* -and‘Export Corporation Llmited. 

¥ 
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1 3 2 % तक 3 जि - 4 - बस 

e दा १ न «९. T, Committee. 
घर, * फपएए i रद... v (i} Resamptionof oralexamination of repere- 
L ‘ "7 ५ धर s sentatives of Industries Department and 
i "हर. हा 5 Town & Country Planning Department 
< oLl ~r “Inrespect of enquiry reportof ShrtJ.K. # हा "पा Gupfa, Joint Secretary, Finante Depatt- 

. ment regarding paregraphs No. 4.2.1 & 
है ' न. & o= " ir 432.2 0f the'Reporrof the Comptroller . and Auvditor General of India for the year PR रा पं एल r - 1990-91 (Commercial)- rélating - to-the ¥ I ‘ i = “..r Haryana S.ate Small Industries and Export 

o = i 7. « 3 - Corporation. 
. - ला . 

32. 12th December,.[994 ~ 2 -+ . No business could be transacted, meeting 
~ e a .. : + 7 adjourned for want of qaorum. 

=-53.- 26th December, 1994 - -5 _ . Condolence resolu_t'ion.' regarding the death ' N A rof-_-("‘:a:‘m‘ Zail Singh; former President of 
ndia. S - 

4 डे पदक बा, 1प्र95 - लिन ही " (ए०पजञतंट्ावतिणा ० फबफूच्र फामिए्टी फहीठि पीठ 
Committee. , 

[l
 

] 

TR (i) Sctutiny of the replies received in respect 
¢ e s ae L., .४ .of paragraphs No. 3. (Review) of the 
Fw TS * ४ दि ना. Report of .the Compmitroller and Auditor 

. ce -7 o General of India for the Year 1990-91 
v * L i, T {Commercial) relating to फिट, Haryana : - LT State Electricity Board. 

. Qi) Decision to.andertake _study_tour to the पर v 'States of Rajasthan, Madhya®Pradesh end Uttar Pradesh. ’ Ly
 

E ही किक हि % P . 
35. 10th Jangary. 1995™¢ .24 " : -+8cratipy of the replies récelved in respect 2 ey e 30 सा oL of paragraph No. 3 (Review) of the Report 

’ of the Comptroller and Auditor General et पर _ * रह. o ~of India for year 11989-90 - {Commercial) . . t ... ™ ... relating to the Harapa State Electricity 
e B यार दर . Lo 'Boal'd [l 

e जि 

360 17th Tanvaty, [9957 -~ 5; "(0 "Restmption of teplies -received in’respéct 
151 Y. . %, <« - of paragraph No. 3 (Review) of the Report 
A ~ "+« +of the Comptroller and Auditor General 

L - rof India for the year 1989-90 (Commercial). 

1 

बज
 

ad
 

.ि
न,

 
et

 धर - [ 

एटा नव +. ४ ' नर (1) "Decision to Undertake? study tour fo- ths 
"हो T a:iw O .States of Rajasthan, Madhya Pradesha 
Toe 0w 7T .. and Uttar Pradesh from 24th Jaouary, 

’ . 7 e 1995 insteed of 31st Jannary; 1994, 

L) [t 

be discussed with the counterpart €ommi- [ - - - 

L . ttes of Rajasthan, Madhva Pradesh and 
P Uttar: Pradesh. w oo “४” 

r 53 : ) (1'1‘)' Cousideration of paper placed befi'flo're"' the 
. ’ Committee. - T L 

ले 58, 25th January,1995 4 Discussion with the Committee on Public ) T . Undertakings of Rajasthan Legislative 
Bt e ) T Assambly om matter of. ‘Common 

v interest. 

57. 23rd January, 1995 6 . () Framing/finalisation of questionnaire to 
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597 2hth Januacy,~1995 4 (7 Scrutiny of the repliesreceived- in regard 
to the implementation of ‘recommendat- 
ionsfobservations contained in the out- 
standing patagraphs of the 5th Report 
of the Committez relating to the Harvyana 
tend Reclamation &  Development 
Corporation, 

- व Deciston to postpone visit 10 Luck aow. 

~ 60, Ist:Fébruary, ~1995 « 4. Scrutiny of replies received in respect of . paragraphs No. 4.6.14.1and 4.6.14.2 
of the Report of the Comptoller and 
Anditor General of India लिए the year 
1989-90 (Commercizl)--relating.to पीट 
Haryana State Electricity Board. 

81, 

62. 

63. 

§th February, 1995 . 2. No business :could>bestianszcted, meet- 
~  ing zdjourned for want of quorem. 

14th Febroary, 1995 s (D)~ Cousideration of..papers placed. before 
the Committee. ™ 

(1) Scrutiny of replies received in respect of 
paragraphs No. 4.6.7,4.6.14.3 and 4.6.3 

. of the Reports of the Comptroller and 
- - Auditor General of India for tha ¥year 

1989-90 & 1990-91 (Commereail) respec- 
tively relating to (पड. Harvana State 
Electricity Board. 

20tk Fébsgary, 1995 5 (D7 The Conmittce finalised its 38th Report 
on the Reportof the Chmptroller and 
Anditor General of lodia lpor the year 
198580 (Commaercial), - . 

- (i) Confirmatton of proce edl'nwgs. 

642 218t Pebruary;21995 5§ On-the-spot  study of Haryana-Agro 
- Industries Carporation Farmers Senvice 

Centre, Nilokher], Karnal and Papipat. 
28th!February, 1993 7= The. Committee dsafted/finalised. its 39th 

Report on the Report of the Comptroller 

65.- 

66; 

ब
ग
ल
 
प
र
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. - 

30 th-Match; 1995+ 5 

and Auditor General of India forthe year 
1980-91 (Commereail), 

Framing/approvsl of questiopnaire onthe 
Report of the Comptroller and Aunditor 

~— 

(Comenercizl). 

Meeting held at plah'ces other than Ch andigarhfH'ary ana 

Néw Delhi (St No. 28) 
Ne‘wDelhi (Sr. No. 29). 
New Delhi (SFrNe. 57) 
JYaipur (Sr:No.58) 
Udalpur. (कर. No. 59) 

General of India for the year 1992-93 

8th August, 1994 

9th August, 1994 

23rd January, 1995 

T 25th g anuary; 19955~ 

27th January, 1995 
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दी >_ है... Presentatlon of Report. 

33th & 39th Reportsnm'_of d."thc Comwittee onthe Rports of the Comptroller 

and Auditor Gezneral of Indid for the year .1980.50 {Commercial) ard 1%90-9 

(Commercial) repectiv ely were presented 10 House. 

6. ~Proceedings : - 

iA-recotd of+the proceeding» of <the” Committec has r been ; kept-in dhe Haryana 

Vidhan Sabha Secretariat. 
- 

- r 



" < COMMITTEE, ON .ESTIMATES ... ; 
The Committece on Estimates for the vear 1994-95 consisting of ; 

nine members was nominated by the Speaker, (या having been authori- 
sed by a motion moved-and passed by the Haryana-Vidhan'Sabha-in:its: 
sitting held on the 1st March, 1994 and notified vide Haryana“Vidhan ¢ 

April, 1994. 
Sabha Secretariat Notification No.. EC~_/}I994-'95/2‘6 dated 28th 

2. ShriSuraj Mal, M.L.A. was appointed as Chairman of the ! 
Committce, . 

3. The Committee fixedfheld a total number of 58 sittings during 
the period under review, out of which in_six sittings no ‘business was 
transacted for want of quorum. 

?4. The names of the Members znd numbers of meetings attended 
by each of them are shown in the table given below : — 

Sr. No. Name of Member Number of sittings 
attended 

व... पा Suraj Mal . 4l 
*2. Shri Jai Parkash 12 
*3, ShriK.L. Sherma ° A oL 

4. 'Shri Pi; Chand - "35. 
5. ShriLehr: Singh ° ः 18 
6. Shri Dharam Pal Sisgh _ 25 
7. Sbri Jaswinder Singh 24 
8. Shri Daryao Singh 51 
9. Shri Chhattar Singh Chauhan | 38 

**10.  Shri Hari. Singh Nalwa ) T 20 
* '_1_1. Mohd. Aslam Khan न” 

*Sarvshri Jai Parkash and K.L. Sharma, M.L.As. resigned from. the Membership of the Comiittee on their appointsient as 
Ministers of State witheffect from 20(h ‘September, 1994. 

** Sarvshri Hari Singh Nalwa and Mohd . Aslam Khan, M.L,As. were nominated as Members' of the. Committee  with effect 
from 4th October, 1994 and 7th Cctober, 1994, respectively. 
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) )&?fi.,_-." Meetings held and Business Transacted- बाला जन 

न “ये. The dated of meetings, the number of members present and ’ 

the business. transacted at each nieting वाह given below:— 
-3 . 

Sr Dateof ‘Nugiber of Business transacted 
No. meeting Members: _ ' 

. present L . = 
- o न 

1 2 & - P ._ T 4 

+ 1, 9th May, 1994 T L6 . The: Depiity Secretary, Haryana Vidhan 
25, i - ‘Sabhas explained the scope and frnetions 
PR . of the Commitiee on Fstimates Lo the. 

- दी ’ « . ., , members. - 

2., -18th May, 1994 T The Committee Ell_selected Tramsport; 
S It लि P:W.D. (Public Health) and Agriculture 

s o ~ +  Depariments for scrutin¥foral examination 
AN - - ‘of ‘their esiimates for the year 1994-95. 

. ; P 

3. 23d May, 1994 6 1. Oral examination of the representatives. 
i तर i of the Pood and Supplies. & Town & 

. S . . -Country Planning Departments for: non™ 
B कि न - 3 supply- of Government replies regarding 

s - implementation of ountstanding  re- 
B I oo ~; conmendationsfobsgrvations contained in 

.o - “various paragraphs of the 19th and 20th 

- Reports of the. Committee for the years 

IS दि . * 1986-87 .and 1987-88 relating-to the. said 

) - . ; _ Cepariments. दि 

. s -, » ‘2. Oral sxarminadon of the represéntatives 

< - ’ - ,of the Forésts Department regarding the 

. कि s i implementation .of culstanding re- 

- LA T oo - ’ 7 ~commendations/observations contained in 
* “various paragraphs of the 24th- Reporft 

) . -~ . of the Committee for the year 1991.92 

दि ’ -._rc,lating 1o :the said L ¢epariment. . 

बा
 

P प्ले
 f 

4, M “.g  T{.- O¢al examination एवं the representalives 

4"-»..',',-30&. Ma.y,..1994 3 of the Tourism and Animal Hustandry 

पद व बूथ + . Departments for non-Supply of Goverr: 

B के“... < inent replies regarding implementation 
T * -« -of outstanding recommendatiofisfolser- 

B e - - _ vations contanied in various paragraphs 0 

“ o+ . L L . _.i-the 21st and 22nd Reports of the 

: o, .77 FTCommittee for the year 1988-89 and 
= 7+ [589.90 relating (0 the said Deparuments.. 
e S PP 

2 Oral examination of the representatives 

Ty " rFan : दा रे. ला - of the Food and Supplies Department 

ol . . o * regarding. the 1'mplementat}'on__-o_t‘-; एप, 

थी के या दी e T - e T standing recommendations/ot§ervations 

’ - : contained in various paragraphs of .the 

दर दि -y 19th Report of the Committee for the 

’ . oL year 198 _ep.s-; relating to the said Depart- 
- wi &£ - " हि 

T ment . 

दि 
17 Oral examination of the representatives 

> Gt‘hmm.Tu'ne,__ 1'“9‘9‘4' o 7 . ! . of the Social Welfare Department for mon 

' 
3 « supply of : Government replies relating to 

+,5 the implementation of outstanding te- 

! . *ै " ommendations/observations  centained in 

' - _vavions paragraphs of the 23rd Repotrt. 

...~ of the Committee for the year 1990-91. 

" relating to the sald Department, 
A e धन 

id
 ¥ 

R न SR - जन ७1 [ 
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6. 13th-Tunc, 1954 
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. 

7.:220th June,; 1954 

8: 280 Jume/!1994 _ 
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9.+ 4th July, 19947, 

"2, Oral-examination of फिट representatives ' 
¢ of_.the Toulism--Department _iegarding. 

implemeniation of outstanding - re- 
commenda {ionsfobservations of various 

- parag aphs ,coniained in- 21st'Report of 
- - .the_-Committee - for..the ..year 1988-89 

A relating tothe said Department. 

~jnspection 'of Toutist “*Complexes at 
- J“Mussorie alongwith certain other com- 

- " plexes from 28ih to 308 June, 1994 2ad 
- ~4rom 12th to 14th July, 1994. - 

-4. The Committee selected’ Corfperation, - 
Education and Excise & Taxation Depart- 

.ments for scrutinyfexamination of their 
" birdget estimates for 1994-95. 

6 . Scrutiny of Government replies regarding 
W -.inplementation  of the outstanding 

rrecommendalionsfobservations  contained 
sintvarious paragraphs एव its 22nd Report 

४ छिव the . Year 1989-90 relating to ~ the 
» Animal Husbandry Lepariment. 

7 1. Qral examination of the representatives 
~of ths lrrigation Department with regard 
न tonon-supply of Govt. replies regarding 

= I, imiplementation of the recommendaiions/ 
 {observations _ as contained in varjous , 

. »= ‘- -puragraphs of the 250 Report of the 

- *. Committee relating to that Department. 

* 2.77 Oral examination of the representatives 
~of the Animal Husbandry Deptt. in 
.respect of _the outstanding recommend- 

~ T . ations/observations -contained in .various. - 
_ . poragraphs  of 22nd  Report of the 

-Committee forthe year 1935-90 relating 
to'the said Department. 

" 3. _Postponement of on-the-spot study/ 
Jogpection tour of the various Tourist 

. ~«Complexes of the State commencing from 
”“2989t4h June, 1994 and 12th to™ l4th July, 

- न 11994, - ः 

6 * Oral examination of the reptresenlatives 
- ..of-the Sccial Welfare Department 

.regarding implementation of the out- 
_'standing recommendations/observations. 

_; contained In various paragraphs of the. 
* उक्त Repott of the Committee for the 
~ year 199)-91 relating 10 the said Depart- 

, ment, 

.6 . 1,"Postponement of oral examinat on of 
*  ithe representatives of the Animal Huslan- 

dry Department. 

2. {The Committec also declded to held 
.. .7 _ Mtsmeetings at Shimla (H.F.) एफ 19th and 
ST नर L0k July, 1994, 

. . 3. Decision to undertake on-the-spotstudy/ 

S,
 

5 
P
 



<100 12th July, 1994~-- .. 2, * No business transacted.. for- want _of . . - . . quoram. v 

11. 18th July, 1994 8- Condelence  resolution regarding the 
g - - - death of ShrizSurendra »Nathy;fotmer 

Governnf of Punjab and Himachal Pradesh 
and Admlipistrator of Chandigarh Union 

=~ Territory & othzrsmembers of his’ family. 

12, 19th July, -1994- 2. No business was t(ransacted for wani of 
{at:Shimta); - quoram. 

~13. 20thJuly, 21994« 1 No business was steansacted+for-wantof 
- (at:Shimla} - quoram. * 

) 14 26th July, 1994n- §: Scrutiny of budget material for 1994-95 
. relating to the Transport Cepartment. 

15. st August: 1994 5 Resumption of. oral; examination -of फिट 
representatives of Animal Husbandry 

- Departiment regarding implementation.-of 
of -the oulstandiog recommendations/ 
observationscontained in 22nd Report of 
the Committee for the year 1959-90 
relating to the said Cepartment. 

16, 2nd August, 1994, .8 - - Resumption of oral-examination:of the 
- representatives of the Fdod and Suppliés 

Depariment regarding imrlementation [एप 
outstanding recommendationfobservaiions 
contained in various péaragraphs of फिट 
19th  Report of the Committee for 
1986-87 relating to the s2id Department. 

17, SthAugust;-1954 3 Seratiny of budget matetial:fors the year 
. . 1994-95 relating to the Cooperation 

Department. 

18. 16th August, 1994 6 Framing of the questionnaire on the 
. . .- budget materialv:for -thes: year । 4994-01 

relating to the Cooperation Deptt. 

शक, 22pd-Angust, 1फ्फेवेज - 3 1. Decision to undertake on-the-spot study/ 
K . inspection touor of the Tourist Complexes 

: from 2 150 to 24th September, 1994. 

. 2. Pramingfapproval'* of “quéstionnaite e~ 
- fating to Co vperation Department. 

) ’ 3. Confirmation of proceedings. 

. _ repfesentaiives of Social.-Welfare+Deptt: 
& - - regarding  implementation of out- 

- standing  recommendationsfobservations 
- centained in various paragraphs of the 

' रजत Report of the Committee for 1900-91 
i relating to the said Department. 

20, 31.5t-.A'ugust;‘19'9'4" 4 1. Resumption of oral examination of the 

- * i 2. Reviewsi of on-the.spot study/inspection 
v tour programme of Tourist Complexes 

and to undertake the same from 26th 
~to 29th September, 1994, 
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- 2. . 3 1 4 

21, "हा Sepfember1994™ 7 7 Postponement of oral exatninatjon’ of the 
“* " represéntatives. of the Irrigation Depart-. 

: " s « . - ment. . - - 
st T ':-“ . T - .. B . B3 ) H . - __‘ 

227 "1st September,;1994 - 2 * No ' business was transacted for want of 
नी L हक R . * guorum. 

.23, -26th-September, 1994 4 .. Postpopement of on-the-spot study/ 
_ , inspection .tour 0, 10४, Cofmitlec 

T B P . . to the Tourist Complexes ™ commencing 
from 26th to 26th September, 1994. 

24. 7 4th Octobar, 1994 . + -6 Resumption of oral”examination of the 
' representatives of the Irrigation Depart- 

ment regarding implementation of -out- 

TEL पा i “ . stapding recommendation/observations 
- T “. " contained in various p_aragrrpa hs of the 

' " 25th Report of the Commiittee for 1992-93. 

25, बाप Octobefy1994° 577 ० ' —do— —E जि 

"26, 3180. Octabér, 1994 ... 5 . 1. —do— 
e R 2. Decision to undertake on-the-spot in- 
«० e एप P + *spection of various Canals/dlIstributeries- 

T T e, 7". 2" s In 4thc State {rom 26th to 29th. October, 
S - ST -T1994, . 

27. कही October, 1994 ™ जी _ ही. Scrutiny of पठशक्षाणपरो&षणा “réplies Telating 
P का el मय It .. to Irrigation Deptt. regarding Imple- 

s L0 T, A7 mention of outstanding recommendations/ 
- Lo s i 7 observations .contained in  various 

. T = . patagraphs of the 25th Report of the 
S A " Committes for the year 1992-93: 

28. '19th October, 1994 5 Reviewal of discussion held with the 
«(ap Delhd) § -z उन 77 i+ 5 officers of फिट Imigation+Depariment मी 

AT जि . respect एव. Committee’s on-the-spot 
;0 vyl ६ inspectionftour of sub-minors, minors and 

_ 1dis“t'ribu terfesin the State on 27th October, 

कर लाए का पाए - S i न हा . - - = शा गणा छंद 
29;: *2nd November, 199470 - "3 -+ 

+ - PR i न. Forests Department regarding imple- 

.. 

bl की पा सन व पद थे - पं 

, i *  mentdtions of outstanding recommend- 
. S . . ations [ observations ~Contained < In - 

Pt था, T - +-"various paragraplis of the 24th Report of 
रपये न E the Committee for the year 1991.92. 

30, 8th November, 1994 4 ..  :Ozal examination of the fepreseniatives 
YT s o5 7+ पे, of the lirigation  Department regarding 

implementation of outstanding recommend- 
अर उक sma - w17, - ationsfotservations contained in various 

paragraphs एव 25th Report for the year 
i 1992.93 of the said .Department. .7 . % 

2 

31. ~22nd No\"em'_:b‘e”'_r',_- _1_99_4‘; 4 1. Oral examination_of the repressntatives 

ना नल e o 

7 . - T4 ...of the Transport Depariment for Non~ 
] . e s ..v _-supply of their tudget material for 

- T Lot 199495, . - I s . 

oton 1”... «7 245 Oral examination of the representatives एव 
the Town & Country Planning Department 

Tt LA % e _ .. " reparding outstanding recommendations/ 
T . r . observations containedin paragreph No, 

~ "27 of the 20th Report of 1hé Committee 
- *  for 1987-88 relating to said Department. 

w 
]
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40. 
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41. 

42. 

44. 

" din January, 1995 

29th November; 1994 

6th Degember, 1994 

13th Decamber, 1994 

20th December, 1994 

21st December, 1994 

27th December, 1994 

T 

- 3rd January, 1995 

Sth Januwary, 1995 

1000 January, 1995 

. 

16th January, 1995 

17th January, 1995 

23rd January, 1995 रद . 

Scrutiny of - Govt. replies. to. the 
questionnaire of the Commitiee on the 
budget Estimates for ~1994-95 of the 
Transpoort Department. 

- Postponement of oral cxamination of the 
Transport Department. 

Scrutlny of Government replies to the 
questionnaire of the Commiitee onthe 
budget estimates for 1994-95 of the 
Transport Department. 

Oral examination of the representatives 
of the Transport Department in respect 
of the questicnnaire of the Committeg on 
the budget estimates for 1994-95 of the 
said Depariment. 

Resumption of oral examination of the 
respresentatives of the Trapsport Depart- 
mentin respect of the questionnairé of 

the Committee on the budget estimates 
for 1994-95 of the said Department. . 

No business was transacted for “want of 
gnorum. 

Condolence resolution regarding the death 

Iondf Giani Zail Singh, former President of 

ia. . 

Resumption of oral examfnation of the 
representatives of the Transport Depart- 

mentin respect offthe ‘Committee on ‘the 

budget estimates for 1994.95 of the said 
Department. 

Postponement of the ‘oral examtnation 
of the representatives of the Transport 

Department. - 

Resumption of oral examination of the 

representatives of the Transport Depart- 

ment in respect of the questionnaire of 

{he Committee on the budget estimates 

for 1994-95 of the said Department. 

Decision to visitfinspect che Tourist Com- 

plexes on 24th and 25th Jamuary, 1995. 

Scrutiny of Government replies tothe 

questionnaire of the Committee relating 

to the Cooperation Depariment. 

Oral examination of the iepresentatives of 
the Industries Department in rcspect of 

outstanding fecommendationsfobservations 

contained in 18th Report एव the Committee 

for the Year 1985-86 relating 10. the said 

. Department. 

Oral examination of the representatives 

of the Cooperation Department in respect 
of questtonnaire of the Commitlee 00 the 

budget estimates fo the year 199495 of 

the said Department. 
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245. +-25th January, 1995 
{atRed-RBishop, 

5 Panchiula) 

नव: ‘30th lanuary}1995 

“47. "Ist Jagnary,s1995 

43. 6th February, 1995 

49, .13th’February; 1995 

250, “Hithi February, 1995 

51. 17th Februetry,"'l 995 
{at Delhi) 

52. 18th February, 1995 ' 
{at Delhi) 

i53. 19th'February,:[995 
* «(at Delhi) 

54. 21st February,.1995 

उठ. "28th'February, 1995 

+56. IstMarch,:1995 

57. 6th march, 1995 

उठ. :उध March, 1995 

Reviewal of tour ; procesdings सर, on-the- 
spot study inspection of Toufist Complexes 
of the State inspected by the Committee 
एप the 24 th & 25¢h January, 1995, 

Postponement 6f orai ~examilnatien 6 1he 
fepresentélives of the Coopejation 
Depactment. Ll 

—-...d O— 

No business was transacted for want cf 
querum. 

Resumption of Joral examination of the 
representatives of the COOpEll‘all'Onl-Dcpal‘t- 
ment in respect of questionnaire of the 
Committee on-the. budget.estimates ~for 
1994-95 of the said Department. 

—do— Lt 

Con‘irmation of proceedings. 

D:aftingff_inalizati‘on of 27th Report of 
the Commitiee for 1994-95. io- 

Drafting/finalization of 27th Report of tbe Committee ford994:95. 

—do— 

Oral sxamination:ef'ths Tepresentatives~of of the Fipance Department ‘alongwith various Departments with regard to 
Sgupplementary Estimates for the vyear 
i . 

Signing of 27th Report of the Committee 
by the Chairman. . 

Confirmation of proce edings. 

Decision to undertake.siudy tour to-the State of Tamil Nadu w.e.f. 24th o 30ih March, 1995, 

Serutiny of Government replies regarding implementation of outstanding recommend- ations/observations contatned in paiagraph No. 27 of the'20i5 EReport -of "the Committee for the Yyear 1967-89. relating to the ‘Town Cousntry,. Planning Department ’ 

vF
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6." During the period under review tie Committee prescnted the 
following Reports to.the-House ना - . . 

57५. गन छिकु का: ' Dase:of ) Subject: 
Now  presented presentations 

L - 2 3 4 , 

1.. Chairman JthoMarch, 1995 Report of the. Committee 
.on. Estimates. on  the. 
Supplementary Estimates 
for the year 1994-95. 

2. Chairman 23rd Masch, 1995 27th  Report of ihe 
Committee on Estimates 
for the year 1994-95, 

i .- . ' 

Meetings:held दान places.other than Chandigarh 

7_.,,*.%.“Th'e.detaiis of the meetings of the Committee held.at places 

.other__!1alhh_"‘a’.n-Chandigarh, are given below (— 

e ्णणणणणणथणणणणण 

Sr. Date Place 
No.” 7" 

1. 190 July, 1994 (Sr. No, 12 - Skimla: 

2. 2 Jily, 1994 (St. No. 13) Shimla 

3. उठ 3083, 1995 (Sr. No. 45) Red-Bishop 
oS ' (Panchkuta) 

4. Ht.IrF_ebruary, 1995 (Sr. No . 52) New Delhi 

5. 18- February, 1995 (St. No. 53) New-Delhi 

6. 19th February, 1995 (Sr. No. 54) Newe Delhl 

A-record of the proceedings of meetings of the Committee has 

been kept i the .Haryans Vidhan Sabha ‘Secretanat 



] SR 

COMMITTEE ON THE WELEARE OF SCHEDULED CASTES' 
AND SCHEDULED TRIBES . 

The Committes on the Welfare of Scheduled Castes and Sch- 
eduled Tribes for the year 1994-95 ‘was constituted as a result of ‘the 
motion passed by the Haryana Vidhaa Sabha in its sitting held on Ist 
March, 1994, authorising the Hon'ble Speaker to nominate the 
Members of the Committee. Shri Mani Ram Keherwala, M.L.A. was _ 
appointed as Chairman of the Committee by the Hon ble Speaker on 
27th April, 1994 

Shri mani Ram Keherwala, M.L A . -Chairman of the Commi- 
एड on the Welare of Scheduled Castes and Scheduled Tribes resigned 
from-the. Chairman/Membership on 24th May, 1994. Shri Lrhri 
Singh M.L:.A. "a- member of the Committee was nomivated as 
Chairman of the Committee एफ the Welfare of Scheduled Castes and 
Scheduled Tribes w.e.f. 25th May, 1994. . - BN ना न 

Shri Amar Singh Dhanday, M.L.A. was also nominated as a 
member of the Committee against the existing vacancy w.e.f. 24th 
August—1994, एप - ST L 

The names of the Members of the Committee and the number of 
the meetings attended by each थी them, out of. the total number of 
meetings held duriog the period un. er review are given below :— 

छा. No. Narie of Member " Number of 
: meeting attended. - 

Chai‘——.ram___.np.___-_- —_-_-....- ——r——— बा जन - - el ——— जन .___. 

*1. Shri ManiRam Keherwala B - 

. **], _Shri Lehri Singh 28 - 

2. Shri Chhaiter Singh Chauhan - 17 

3. Shri Bharath Singh 32 

4. Shri Kitab Singh Malik 15 

5. _Shri Pir Chand i 247 - 
6. Shri Ramesh Kumar 33 

7. दीपा Ram Rattan ) ] T 
8. पल Suraj Mal . - - -10- 

**%9, Sbhri.Amar.Singh Dhanday दे «10... 

—*Resigned w.e.f. 24th May, 1994 from the ChairmanfMembership, नाना 

**Apnipned Chairman from 25th May, 1594 . 
***Nominted w.e.f:24th- August, 1994 - % "7 न 
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- MEETING HELD AND BUSINEES T_IRANSACI‘ED . 

The details showing dates of meetings, the n‘umber's of Members 

present and the business- transacted - at each meeting are given bel_o’_‘w_.‘:_-— 

Sr. Date af Number of Businees transacted 

No. meeting ¢ Members” = = : 
. v - |uprescnt L _ 

17 2 ६ न 3 * . 4 

[. उठाए May, 1994 ’ g Welcome anddress to पाए Committee by 

.. नि , ~:. the Depnty  Secretary Haryana : Vidhan 

ATy e e ., . Sabha 

T h दि . ' . . The -Commttee sclected four departments/ 

ot o . *" " Autonomous Bodies for examination inres- 
pect of  reservationfrepresentation of SCs 

. - &BTs 

2, 1yt June; 1994 - 6 W 
«दर . Oral examination of the representatives of 

_ + «वीर Cooperation Depaltment in respect 

. , of Non-supply of material regarding 

.. - the implementation of recommsendations/ 

) 77 _sobservations as contained in the 19th 

veport of the Comm ttee Concerning the 
Co-opgration department, 

(i) , Oral examination of the  representatives’ 
of the Local Government Department पा 

© %1 . . ८ सन  respectof nomesupply of material regar- 

S R ding  implemmentation of recommen- 

PRI R S Pt -dationsfobssrvations as contained In the 

SRR रद R R +16th report of the Committee concerning 

धन ; न ० ' हर - the Local Bodies Deartment. 

(3if) Oril examination of the representives of 

. s " the Education Departmentin  respect of 

पर . , - ¥+ ‘donesupply of ma ferial regarding imple- 

A B mentation of recommendationsfobserva- 

* + tions 35 contained in the 19th report of the 

. ह ० . .©  Commitlee concerning the smid Depart- 

©o 7 * ment. 
AT e रद «०» - (iv) Consideration of the papers placed be- 

2, ६ * . AT - .fore the Committee.* 8T e, T 

3. TthJune, 1994 _ 6 (i Consideration of the papers placed 

e T T oo . before the Committee. 

नकद पवजर रद धार 4. (i) .Oral examination of the represantatives 

' ' . L ‘of the Industries Department in respect 

: रण non-supply of material regarding jmple- 

- * mentation of recommendations/obser- 

B ! vt ““yations as contained in the ISth report 
s of the Committee concerning. the Haryana 

बदला इस लत il पद इन »' र,:81816,7. Small Industries «and - Export 

: i नर Corporation Limited. 

_ i) Oral_examination of the representatives 
रन %of the -Irrigation & Power Department 

. Zinrespect of nom-supply of material 

regardiog implementation of recommen- 
«daifonsfobservations as contained inm the 

ke €6 == 3=745th report of the  Commities CORCErning 

रद. ol सपा Haryana State Electricity Beard. 
1 
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1 2 .3 4 ) 

thJithe: ]' "5 - ¥ Consideration-of< the: Papers ¢ placedite- 4. l4thJune, 1954 fore. the- Committee. 

(iii) Oral examination. of- ths fepresentativess 
of the Local. Bodies Department Jn 
respect of implementation एप, 1ecommens 
dationsfobservations as contained:in the: 

th. report ofi. the. Committee.conce. n- 
Ing.the: said department. 

< 
(वि? Orat examination-of the Fepresentatives 

of the-Industries Department of imple- 
metation of. recommendations/obser atios . 
as-contained in the 191 report of+ the Committee <oncerning the Harnana oL - - Siate* Small  Industries apd Export 
Cérporation Limited. 

B 1994 5 () Consideration of the papers: plaged.’ 3. 2lstJune, - before the Commitiee. 
- t (iD). Oral examination of the representatives - 

of the Egvironment Depart ment in respect जि 
of * non-supply of - material regarding Im- o< - plementation of recommendations/otser- . 
vations as cont@ined in the 19th report oft the  Committee concerning  the Haryana Siate Board for the Preven- Lo : tion -0fWater Pollution. ’ 

(U} Qral examination of the representatives of 'the Home Depa;ment in respect of implementation of recommendations/ observations as  contained i the 19th . report of the Committeg concerning the - Police Deparimen.s. 

() Oralexzmination of the repfesentative of the Indystrial Training & Yocat.gnal Educaticn Department in Tespect of-ncn - 3upply of material regarding implementjon ofs recommendationsfobse: vatogs as fantained in the 9th report of the Comm- 
ittee ccncerning the Indostrial Training , 
& Vocational Educaticn Department— 

6.. 29thJuee, 1994 -5 (1). Consideration of the paper placed befoie 
the Committee. 

. (i) -Oral Examination of the Fepfesentalives 
of the power Department Harvapa State 
Electricity Board in respect of impl men- 1ation of Iccomendations/otservalions 
asContained in the 19th  rerort of 1be 
Committee concemning the Harvapa 
State Electricity Board. 

(> Consideration of the papers placed before 
the Committee. 

(i)« Oral examination of the representatives of the Education Depar troent in Iespect  of implementation  of recommendations/ nbservartimon"s a_‘sccon_tained in  the उस . -eport of the “Committes fenceThing the i Tt o kgueation Department. 
i 

i | 
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78, V1lthohuly, 1994 ° 1 *No-business was trwgsacted Sfar=vamtiof - 
. ' quotum. b 

29, 00 th Fuly £1994 ' 24 “Condolence resoluton of the sald udemineg 

A 

10. "27th July; 1994 

TILL-Fard ik ogust T1H4 

*12. "I'Tth-August, 1594 

3, Fl7ih-Augast, 1994 

न 

25 

-of ‘Eate Hon'ble. Governor of Punjab 
- Himachal Pradesh & Administrator एल 
Union Territory of Chandigarh, उप 
Surinder Nath and 9 membvers of his 

- family in Air crash. 

(i) Consideration of the papers placed 
‘bofore - the Committee.- |, | - 

(i) Resumption of scrutiny of the material 

" received from the Commissioner & 
Secretary to Govt. Haryana, Public 
Works (B&R) department o respect of 
implementation of  recommendations/ 
obgervations as containedin  the 19th 
.reportof the Commitiee .concerning - the 
“Public Works (B&R) Départment. 

(D) »Resamption of scrutiny of the material: 
rracaived from the Commissioner & Sec- 
retary to Govt., Haryama, Labour 
Department io respect of implementation 

rofrecommendationsfobservations ag con- 
taited in the 19th report of the 
Committee copcerning the Labour 

Deptt. 

Oral examination of the representatives 
of the Cooperation Depaftment in res- 
pect of implementation of recommenda-- 
tions/observations-rag .contalned . In xthe 
19th report of the Committee concer- 
ning the Cooperation Depattment. 

.G TConsideration of the papers placed 
before the Committee. 

“{#) Ordlexamination of the ‘tepresentatives 
of Trapsport Department In respect 
of non-supply of materlal regarding 
reservation/Tepfesentation of Scheduled 
Castes and Scheduled Tribes in the 
Transport Department. 

@) Oral examinationdi-the trepresentatives 
. छा the "LaboUr Departmient In respect 

‘of implementation of recommendationsf 
‘olservations as contained in the 19th 
teport of पट Committee concerning the 
Labour Department. 

() Consideration of the papers placed 
before the Commiitee. 

- Oral examipation of the representatives 
of the Town & Cotmtry Planning De- 
partmentin respect of implementation 
of recommendations/observatinns 2s 
contajned in the 1%th report of the 
Committee concerning the Haryana Urban 
Development Authority.. 
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Consideration of the papers placed 
beefore the Committee. 

Oral examination of-the representatives 
of the Indugtrial Training & Vocational 
Educat on Deptt., in respect of imple- 

s mentation of recommendations/obser 
दर . 7 vationsas contained in the 19th report 

: of the Committee concerning the sald 
department. . . 

न ———_—— = "मन्ग पर्दा 

वा 23rd August; 1994 2% = . 

15. 24th August, 1994 ~ ' 5. (कि Orul examination of the representatives 
- . . - of  Scheduled Castes & Packward 
L -t : T ~Classes Department in respect of the 
S वि 7 Implementation of recommendations/ 
s . - observations -as cootained in the 19th 
2 - ’ seport of the Cnmmittce concerning tha 
< e . .7 General Administration. 

16, 30th August,'1994 . ' "6 T (i) Consideration of the papers placed : b before the Committee. 

- ., (iD Condolence Resclution of the sad demise 
. il C .o एवं Slei Chander Parkask, Ex. Joint 

प . . . Betretary Harvana Vidhan Sabha. 

- कद - दि L 

" " 7 (1) Oralexamination of the representatives 
* * of the Pablic Works (B&R) Department 

In respect of implementation of recom- 
mendations/observations as contained in 
the 19th report of the  Committee con~ 

. दा कि . corning the Public” * Works (B&R) 
o - Department. 

17, 2151 September, 1994 2 Nc business was transacted for want of 
- v ए+ T ' quorum, 

18, 27६, डच्ाटाप्राएडा,' 1994 4‘.' " () Coasideration of the papers pla‘C_ed before 
T ! . the Committes. वा 

. (i} Oral examination of the representatives 
i ’ . of Environment Department in Iespect - . "छा Implementzation of recommendations/ ' - ' observations as contained in the 19th 

ooy * "% report of the Committee concerning the 
) Haryana State Board for the Prevention 

and Coutrol of Water Pollution. 
19:- 4th October, 1994 7« (i) Conslderation of the papets placed before . 

i दि the Committee. 

- e . s (iD Oral examination of the representativs of : i . % the 'Trapsport Deparftment in Tespect R . of non-supply of material regarding 
reservationffepresentation of Scheduled * o « © Castes and Scheduled Tribés in the Trans- 

: port Department. 

7 (i) Oral examination of the representatives of - : : the Cooperation Deptt., in respect of . 4 एयर i ¢ implementation of recommendations/ सर न - *  observations as contalped in  the 19th w Lo e + P - report ‘of the Committee concerning the : cu R Haryana State Cooperatives Sopply & 
न 4. Marketing Federation Limited. 

-l
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20 

21, 

22, 

23. 

ली 

12th October, 1994 

18th October, 1994 

25th Qctober, 1994 

T 

31581 (100 067, 1994 

24. 80: November, 1994 

25. 9th November, 1994 

5 

7 

5 

5 

D 

(iD 

(i) 

Consideration of the papers placed before 
the Commitice. 

Oral examination of the representatives 

of the Industries Deptt., Haryana State 
Handloom Handiorafts Corpooration 
regarding reservationfrepresentation of 

tl-S::l:m:iuled Castes in the said. Corpora- 

on, 

Oral examination of the representatlves 
of the Town & Country Planning De- 

partment Haryana Urban Development 

Authority regarding the reservationfrep- 

resentation of Scheduled Castes and 

Scheduled Tribes in the said Authority. 

Consideration of the papers placed before 
the Committee. 

(i) ©Oral cxamination of represeniatives of 

पी 

(D 

D 

) 

the Cooperation Department in res- 

pect of Implementation of reeommen- 
dationsfobservations as_ contained in 
the 19th resportof the Commilice con- 

cerning the Haryana State Cooperatives 

Supply & Marketing Federation I%.‘il:l:flted. 

Consideration of the papers placed be- 
fore the Committee. 

Postponment of oral examination of 
the Financial Commissioner & Secretary 

te Government, Haryana, Cooperation 

Department: 

Consideration of the papers placed be- 

fore thh Commitiee. 

Oral examination of the representatives 

of the Cooperation Departm:nt in 

respect. of implementationsof  recom- 

mendationsfobssrvations ascontajned in 

the 19th report  of the Committee con- 

cering the Haryama State Coopera- 

tives Supply & Marketing Pederajon 

Limited. 

The Committee also decided to undertake 

a study tour to the States of Karnataka, 

Tamil Nadu and Upion Tertitory of 

Anlaman & Nicobar Islands from 27th 
December, 1994 to 8th January, 1995. 

Ocal examipation of the tepresentatives 
of the Tramsport Department regardinpg 

the tesirvationjrepresentationof Schedu- 

lel Castes and Scheduled Tribes inthe 

Transport Departtment. 
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. =26, .-14th November, 1994 3.+ "८ Resumption of Foral- examination:of he 
representatives of the Transporst Depart- 
ment regarding the teserva tion/represen- 
tatjon of Scheduled Castes ‘and =" "Scdeduled Tribes in the Tramsport Depatt- - : S . ment, 

-..~377_ 29th November; 1994 =4 Oral examination of the representatives of 
r the Labour Dzpartment regarding the 

implementation of recommendations/ob 
servations ascontained mthe 19th report - - of the Committee concerning the Latour दी Department. 

T . '28.7%30th November, 1994 3 * Oral examination of the representatives of - . the Home Depariment regarding futther information reqiired by the Commitiee In its meeting held on 2151 June, 1994 of i mplemantation of fetompendations/obser- - vations ascontained in the 191k report of the Committee copcerning पड Police > ‘Department. 

"29. *6th Decembey, 1594, 2 No b:siness was transacted for want of e - . . quoram. 

T 730, 120 December, 1994 5 Oral examindtion of the representatives of rthe Labour Tepartment regardipg . intormatior required by the Committes - - . जा meeting held छा ITth Avgust,” 1994 of “implemenation of recommendationsf ~observatiors as contained in  the 19th > . steport of the Committee onceining घाट Labour Department. 

~*(ii) Now the Committee decided to undertake the study tour to the States of Karanataka . 7 and Tamil Nadu and .the Uaion ‘Tertitory of Andaman & Nicobar Islands w.e.f. 7th Jaguary, 1995 instead of 27th Decem- ber, 1994, 

- 31. 20th'December, 1994° 7 () Consideraiion of ths Papers placed before e - 
the Committee, ' 

- 
(@) Serutiny of material received from the - mmissioner & Secretary 10 Govt. Haryana, Industries Le¢partment regar- ding the reservation/Tepresentation of Scheduled Castes and Scheduled Tribes in the Haryana State Haudloom Corpor- - = i ation Limited: 

32, 260 December; 1994 - 2 No business was transacted for want of 
quorum. _ 1 . . ] 

133, A2adJanuary 1995 . *7 Coadaolencs Rcs.olution regarding of Shri L 
Giani Zail Singh, Former President of - ’ R - 
lndia. 

ra
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id.  7th-Janvary, 1993 6 ह The Committee met as per schedule and 
' decided to.defer the tour programme . of 

. other State 

No bosiness was transacted for want of 
- Y 

35, 6th Februdry, 1995 277 . 
quorum 7 

36. 215 February, 1995 3 (i) Coasideration ए the papers placed before 
the Committee 

’ (0 Drafting and Finalization-of. ‘the: report 
of.the Committee - 

(i Confirmation of proceedings. 

REPORT PRESENTED 

‘l'hie Committee presented its Twentieth Report for- the year 199!- 95tothe 

Housg 23rd March, 1995. 

PROCEEDINGS 

A record of the proceedings of the Committee has been kept in the -Haryana 

Vidhan Sabha Secretariat. 

o - 

'I 
) 

- 
’ 

- 1. . 



T Conmiftéd का Government Assurances 

The Committee on Govt. Assurances for the year 1994-95 consis- ting of Nine Members was nominated by the Hon. Speaker on 27th April, 1994 and Sh., Dhirpal Singh, M.L.A. Member of the Committee was nominated as Chairman of the Committee by the + Hon. Speaker. । 

Sr. Name of Member Number of meeting No. व attended 

1. Sh. Dhirpal Singh | ' 55. 
2. Sh. Birender Singh . ' 19 

3. sSh. -Phusa Ram - : 1 
4. Mohd. Aslam Khan | Nit 
5. Sh. Krishan Lal ) 54 
6. Sh. Zile Singh - 54 
7. Smt. Janki Devi Mann 8 

8. 50. Zakir Hussain - 6 

9. Sh. Surjit Kumar 33 

Mectings held and Business transacted 

3. The d:tails showing the dates of meetings the number of Members present and the business transacted at each meeting are given below :— 

Sr. Date of Mceting Number of Business transacted No. Members 
presented 

1 2 3 4 

1. 11th May, 1994 6 Secretary explained scope and functicns 
of the Committee, 

48 
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2, 16th May, 1994 

Fl 

3. 23d May, 1994 

4, 35 June, 1994 

- 

LN
 . 4thJung,1994 

6 9th June, 1994 

7. l1dth June, 1994 

8. 215 June, 1994 

9, 24th June, 1994 
(New Delhi) 

10, 26th June, 1994 
{Bombay) 

11. 28th June, 1994 
(Bombay) 

12, 3Cth June, 1994 
{New Dclhi) 

13, -5th July, 1994 

14. 12th July, 1994 
जि 

व “यह L हे 

4 

Scrutiny of the replics received दिए, 
the Govt. Departments in respect of 
implemention of  the outstandiog 
assurances as contained In the 25th 
Report. 

Oral examination of representatives 
of the Co-operation Department पा 
respect of implementation of the out- 
standing assurances as contained inthe 
25th Report of the Committee. 

Scrutiny of घाट replies received {frem 
the Govt. Derartments in respect of 
implementation of the outstanding assura- 
nces as contained उप फिट 25thReport of 
the Committee. 

(i) Discussionwith the_ Sister Committee 
of Bihar ! egislative Assembly re- 
garding matters of commmon interest. 

i) I'ne Committee decided (0 underizke 
an onthe spotstudy tour toBombay 
to inspect the construction work of 
Warehouse at Bassi (New Bombay). 

Scrutiny of replies received from the 
various Govt. Departments in respect 
of implementation of the outstanding 
assurances as contained in the 25th 
Report of the Committee.” 

—do— 

Scrutiny of the Statement of assurances 
given by the Ministers on the floor of the 
House during the Budget Session, 1993. 

Visit to plot meatfor construction of Old 
Storage-Cum-Warehouse Complex at. 
Bassi, New Bombay. 

Discussion with the Sister Committee of 
Maharashtra Legislative Assembly re- 
garding on common interest. 

Scrutiny of the Statement of ‘assurances 
given by the Mibisters on the floor of the 
House during Budget Session, 1993, 

Serutiny of the statement of assvranses 
given by the Ministerson_the floor of the 
House during the Session held in the 
Month of August/September, 1993, 

TheCommittee passed condolence recolu- 
tion on the untimely & tragic. death-af 
ShriSurinderNath, ther Hon.Governor 



: - %" 2. . .of Panjab and Himachal Pradesh 1alongs 
. AT - - with other members of his family in शाह 
e I बीए crash on 9th July, 1994, 

15, 18thluly, 1994 6. (D Scrutiny of Statements of assurances 
given by the Ministers on the floot 

- . House durisg Session- held fincthe 
-» Month of Avgust/September, 1993, 

- ) (i) The Committce decided to hold its 
R ’ meetings at Shimla on 26tk and 27 

दि July, 1994, . L. 

16, 25th July,-1994. - 6 Secrutiny of replies received from varicus 
. Govt. Departments in respect of imple- 

mzntation of the outstanding assurances 
as contalned Tn the 25th Report of the 
Committee. 

17.1st--August, 1994 4- —do— 

18, Znd August, 1994 3 (D) Cancellation of mekting with पड 
Siste Committee of AndhraPradesh 
Legislative Assembly. 

. (i) Serutiny of replies received frem 
varlous Govit. Departments in 
respect  of implementation of the . व. outstanding assurances 85 contained . ’ in the 25th Report of the Committee. 

19, 12th August; 19904 ' 3~ 7 (i) Consideration of Papers placed 
* दी before the Commitiee. 

(ii) Oral examination of representative 
of the Irrigation and PowerD epart: 

- ment in respect of implementation 
_ . . of the outstanding assurances. 

20, 17th Aupust, 1994.. - 6 . Oraliexamination of fepresgntative न of 
the Transport Department.in - Tespect 
of Implementation of the outstanding _ assurances, 

दर r - 
- पा - - - 

21, 22nd August; 1994 4  Oral examination of representative of the P.W. (Public Health) Deptt. in 
respect of implementation of the ~ out=: 
,standing  assurances, 

22, 3istAugust, 1994 5 (i) Serutiny of the replies received from . L various Govt. Departments -in : i respect of implementation of the outstandiog assurances ag contained 
Inthe 25th Report of the Committee. 

- 

(1) The Committee decided to undertzke an official study tour to the States : of Arunachal Pradesh, Merhalaya and Bihar w.e. [. 27th Sept. 1994 
23. GthrSeptembery 1994~ . : .. 4+ (i) Sérutiny of replies _received from - L न. + L T - . :the varlpus Govt. Depirtments.ig. 

I 

I
 

o
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24, 21stSeptember, 1994 

25. 26th September, 1994 

- .26, 3rd 0८098; 1994 

_ " "27, 1R Octoher, 1994 

728, 17th October, 1994 

29, “24th October, 1994 

* 30, 31stOctober, 1594 

31, “Tth'November, 1994 

32. 15th November, 1594 

respect -of implemeittdtion -of. the 

outstanding assurances as contained 

in वि 25th Report of the Commitiee 

(i) Confirmation of the procecedirgs. 

पढ़ Committee decided to under- 

a take -the -study.tour Joiithe States 
of Arunachal Pradesh and Meghalaya 
w.e.f. जप, October. 1994, 

4 Scrutiny of replies received from the 

various Govt. Departments ता res- 

pects of Implementation of the 

outstanding assirances as contained 
in the 25 Reportof the Committee. 

3 Do 

(1) Consideration of papers placed 
before the Commitiee. 

&
 

एव) Scrutiny of replies received from the 

various Government Departments 

in repsect of..implemention of. the 

outstanding assurances; 85 contained 

jn the25th Report of the Committee. 

3 Review of the 25th Report of the 

Committee on Government Assu- 

rances. 

3 Postponement -of 018] examination 

of the representatives of the i~ 

gation.and Power-Bepartment. 

3 Scrutiny of replies received from 

thevarious GovernmentDepartments 

in respect of implementation ofthe 

outstapding assirances ascontained 

inthe25th Reportof the Committec.. 

(1) Postponement of the ozl ensmin- 

nation of the representatives of the 

Excise. and Taxation~ Department. 

पक
 

(ii) The Committee decided to under 
take study tour to the States of 

Orissa, Tamil Nadu and Gujarat 

w.e.f. 15th December, 1994. 

4 Scrutlny of ‘the Teplies - received 

from the various Goveroment- 

Departments In respect of Imple- 

mentation  of the outsianding 
assurances 85 contained in‘the 25th 

Report of the Committee. 

4 Oral examination of representative 

of the Excise and taxation Depert- 

ment in:respect; of:implementation 

of the outstanding . assurances & 

.contained in the 25th Reportofthe 
Committee. 
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उठे, 2IstNovember, 1994 

न गा न“ मे 

34. 28th November, 1994 

35, 6th December, 1994 

36, 12th Decomber, 1994 

F ! 

37. 14th December, 1994 
(New Delh D) 

38. 17th December, 1994 
(Bhubueshwar) 

39. 20th December, 1994 
. (Madras) 

3 

40, 2lstDecember, 1994 - 
- (Rameshwaram) 

r 
¥ 

B 

4L, 24th December, 1994 . 
(Dawarkaji) . 

K 

बेटे. 24th December, 1994 
(Ahemdabad) 

नि
 

Scrutiny of replies received from 
thevarious GovernmentD epartments 
in respect of implimentation of the outstandIng assurancesascontajned 
in the 25th Report of the Com- 
mlttee. 

Oral examination of represetatives 
of the Local Government Deapart- 
ment In respect of mplementation 
of the outstanding assirances  घड़ 
contained in the25th Report of the 
Committee. 

(D) Consideration ofpapersplacebefore 
the Committee. 

(i) Serutiny of replies received from 
the various Government Depart- 
mentsin respec of implementation 
of the autstanding assurances as contained inthe 25th Report of the 
Committee. 

(i) Consideration of papers place 
before the Committee. 

(i) Scrutiny of replies received from 
the varlous Govemment Depart- 
ments in respect of Implementation 
of the outstanding assurances ag 
Contained Inthe 25th Report ofthe 
Committee, 

TheCommitteeframed the question- 
naire 10 be discussed with the Sister 
Committee of Orissa, Tamil Nadu 
and Gujarat, 

Discussion with the Dy. Secretary 
of Orissa Legislative _ Assembly 
regarding matters of common 
iaterest. ’ 

Discussion with the Sister Com- 
mittee of Tamil Nadu Legislative 
Assembly regarding matters of c¢ - 
mon interest. 

The Committee reviewed the एन 
cusson held with the Sister Com- 
miitee of Tamil Nadu Legislative 
Assembly, 

The Committee reviewed the State- 
ments given by the Ministers on the 
floor of the House during the 
Budget Session; 1993; 

Discussion  with the Additicmal 
Secretary of Gujarat Legislative 
ssembly  regarding  matte1s of 

Common interest. 

नय
े 
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< 43, “27ti December, 1994 
(New Delhi) 

29th December, 1994 

45. 3rd January,.1993 

10th Jannary, 1995- 

47, 17th January, 1995 

48. 24th Januvary, 1995 

49. 30th January, 1995 

50. Gth February, 1995 

51, 13th Pebruary, 1995 

52, 20th February, 1995 

53. 28th February, 1995 

54. 29th March. 1995 
(Jajpur) 

Nil 

The Commitee reviewed the dis- 
cussion held during its tour to the 
States of Orissa, Tamil Nadu and 
Gujarat. 

The Committee. passed condolerce 
resolution on' the "untimely demice 
of Gijani Zail Singh*Former, Presi- 
dent of .India. 

Serutiny of replies received ficm 
the various Government Pepart- 
ments -regarding  implementation 
of the ouistanding assurances as 
contained पा thé 25th Report of 
‘the Committee. 

Do 

Scrutiny of replies received from 
_ पाई various Government Departm- 

@ 

mentsin.respect एव Tmplementation 

of the outstanding -assuranfes a3 

.contained in the 25th Report  of 

.the Comtnittee. 

Do 

(i) Confirmation of-proceedings. 

(पा) The Committec decided to hoeld 115 

@ 

nextmeetings at Jaisalmer (Rajas 

पक on 15th-and 16th February, 

Scrutiny of replies received दि पा the 

vagious Government Depariments 

in respect of implementation of 

the outstanding assurances as 

contained 10 the 25ih Report of 

the Committee. 

Mo business was transacted for want 

of Quorom. 

Scrutiny of replies received पिता 

the various Government Depart- 

ments in respect of implementaticn 

of the outstanding assurances as 

contained in the 25th Report of 

the Commiitee. 

The Committee drafted its 26th 

Report for the year 1994-85, 

The Committee finalised its’ 26th 

Report for the year 1994-95. 

The Committee decided to carcell- 

ation of the Meeting  with Sister 

Committee of Rajssthan Legislative 

Assembly due to the death of Fr- 

Chief Minister of Rajasthen धागे 

declded to hold its own mectirg. 
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(i) Serutiny of the replies  received 
. 

from the various Government De- : 
partments in respect of implemen- tation of the on tstanding assurances as contained in the 761} Report of the Committee, 

-t 5. 30th March, 1995 4 " Do ' ! (Jodhpur) 

56. 3151 March, 1995 4 Do (Delhi) . y 
> Presentation of the Report 

The 26th Report of the Committes on Govt. Assurances of the Haryana Vidhan - Sabhg was  preseated to the House on 23rd Marc_h, 1995. 
. 

Meetings मा places other than Chandigarh . 

The Committee held its meetings at New Delhi on 24-6-94, 30-6-94  14-12-94, 27-12-94, 31.3-95, Bombay on 26-6-94 and 28-6-94, Bhubneshwar on 17-12-94, Madras on 20-12-94, Raineshwaram on 21-12-94, Dawarkaji on 24-12-94, Ahemdabad on 24-12-94, Jaipur on 29-3-95 and Jodhpur 00 30-3:95. ' Tt 
Proceedings 

A record of the proceedings of the meetings of the Committee has been kept in the Haryana Vidhaj Sabha Secretariat. 

wt
 



Committee on Subordinate Legisiation 

The Committee, consisting of eight Members of the Haryana 

Vidhan Sabba incleding the Advocate General, Harysna was nomi- 

pated by the Hon’ble Speaker on the 27th April, 1994 and was 
notified in the official Gazette vide Notification No. HVS—LA (Sub- 
Leg.)-1/1994-95/24, dated the 28th April, 1994. 

_Shri Hari Singh Nalwa was appoinied as the Chairman of the 
Committce by the Speaker. 

, The Committee held 57 meetings during the peried under 

reviéw, N 

The names of Members and number of meetings attended by 
each of them are shown in the following table. 

Sr. Name एव Member ह Number of mcetings 

No. attended 

*]. Shri Hari Singh Nalwa 15 
*#7  Smt. Chandravati 27 

3, Shri Birender Singh . " 25 

4. 8hri Chander Mohan Nil 

5. Shri Azm_at Khan ) 31 

6. Shri Suraj Bhar Kajal ] 43 

7. Shri Karan Singh Dalal 44 

8. Shri Om Parkash Beri ' 56 

9. Advocate General Nil 

_Spe_cial Invitee ) 

करिए. Chattar Pal Singh 28 

*Shri Hari Singh Nalwa, M.L.A., resigned from the Chairmanship 

and membership of the Committee with effect from पट 3rd August, 1994 

and in his place 'Smt, Cbandrawati, M.L.A., was nominated as 

Member and Chajrman of the Committce by the Speaker with effect 

from 3rd August, 1994 for the remaining period of the year 1994-95, 

vide. notificaticn No, HVS-LA (Sub-Leg)-1 /94-95/36, dated the 5th _ 

August, 1994, ) 

सका Chhattar Pal Singh, M.L.A,, was nominated by the Speaker 

as Special Invitee of the ~Committee with eifect from the 13tk 

September, 1994 for the remaining. period. of the Year 1994-95, vide 

notification No. HVS-LA(Sub-Leg)-1/1994-95/47, dat:d 16th September, .. - 

1994. - «बल दे नल पर रा P ] . o .. R \-‘.' 2" - 
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Rules Scrutinised 

1. The Committee scrutinised the Punjab Scheduled Roads and 
Controlled Areas Restriction of Unregulated Development Rules, 1965 

framed under the Punjab- Sc¢heduled Roads and Controlled Areas 
Restriction of Unregulated Development Act, 1963. 

पा. Further observations/recomendations made by the Committee- 
on the replies/action taken by the Govenrment in implementation of 
their earlier recommendation in respect of— 

1. 

10, 

The Workmen's Compensation Rules, 1924 framed wunder 
Section 32 of the Workmen’s Compensation Act, 1923 (Seven- 
teenth Report for the year 1985-86). 

The Punjab Butertainments Duty Rules, 1956 framed under 
the Punjab Entertainments Duty Act, 1955 (Nineteenth Report 
for the year 1987-88). 

The Punjab Welfare Officers Recruitment and Conditions of 
Service Rules, 1952 framed under the Factories Act, 1948 
(Ninetcenth.Report for the year 1987-88). 

The Haryana Cold Storage (Licensing and. Regulation) 
Order, 1979 framed under the Essential Commodities Act, 
1955 (Ninetesnth Report for the year 1937-88) 

The Punjab Factory Rules, 1952 [ramed under the-Factories 
Act, 1948 (Twentieth Report forthe year 1988-89), 

The Punjab Distillery Rules, 1932 framed under the Punjab 
Exeise. Act, 1914 (Twenty First Report for the year 1989-90), 

The Haryana Air (Prevention and Centrol of Pollution) Rules,. 
1983 framed under the Air (Prevention and Control of Pollu- 
tion) Act, 1981. (Twenty Sccond Report for the year 1990-91), 

The Punjab Medical Registration Rules, 1917 framed uader 
section 24 of the Punjab Medical Registration Act, 1916 
{Twenry third- Report for the year 1991-92). 

The Haryana Co-operative Societies  Kules, 1989 framed 
under section 131 of the Haiyana Co-operative Societies Act, 
1984 {Twenty Fourth Report for the year 1992-93) 

The Rules, Bye-Laws and Regnlations made under the Punjab 
Agricultural Produce Markets Act, 1961 (Twenty Fifth 
Report for the year 1993-94y, : 

Meetings held and Busioess Transacted 

b 

[ 

The dates of the mectings, the numbers of Members and the N 
business iransacted at each meeting are given below:—



Sr. Date of mecting Business transacted 

1. 9th May, 1994 

2. 16th May, 1994 

3. 23rd May, 1994 

4. 24th May, 1954 

5. 30th May, 1594 

57 - 

wting Number N'um'-'berof 
members. - 
present 

3 

2 

5 1. 

2. 

3. 

[ 

5 

4 - 1. 

2. 

3. 

Meeting adjourned for wanmi of 

Quorum, 

Welcome asdress by the Secretary, 

Haryana.Vidhan Sabha. 

Discussion on the scope and 

functions of the Commiitee. 

Selection of Rules for Scrutiny. 

QO ra! examinasion of the represent- 

atjves of the Labour and Employ- 

mentDepurtment in respect ol non- 

supply of replies regarding the 
implementation of recommendations, 

observations of the Commitiee 2s 

contained in its 17th Report con- 

cerniog the Woarkmen's Compen- 

sation Rwules, 1924 framed under 

section 32 of the Workmen®s Com 
pensation Act, 1923, 

Scrutiny of the Haryana Urban 
Development Authority Regulations 
framed under the Harvana Urban 

Development Authority Act, 1977. 

O ral examination of the represebi- 

atives of Excise & Taxation De- 
partment in respect of non-supply 

एवं replies regarding the imple- 

mentation of recommendationsf 

observations of the Commitlec 

as contained in its 19th Report 
concerning tite Pumjab_ Entertain 

ments Duty Rules, 1956 framed 

under the Punjab  Entertain- 
ments Duty Act, 1955. 

Oral examination of the represent- 

atives of Labour and-Employment 

Department in respect of limpleme- 

ntation of recommendations/ 

observations of the Committee 2s 

contained 3o its 19th Report 

concerning the Funjab Welfare 
Officers Recruitment and Conditions 

of serviceRules, 1952 framed under 
the Factories Act, 1948 

Oral examination of the re %rer;ent- 

ativea of the Agriculture Depart- 

ment in respect of implementation 

of Recommendations/cobservations 
of the Committee as contained in 

the 19th Report concérnirg the 

Harvana Cold Storage (Licensing 

and Regulation) Order. 1679 fizmed 

under the Essential Cemmodities 

Act, 1955, . 
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6, - 3151 May,- 1994 - ल् एप * 3 - - Resumption~ of - scrutiny ~of the 

7. 6th June, 1994 
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10, 

* 

Tth June, 1994 

ला न ऊऔ न टन एक T लत न जा न 

L
 

Haryana Ujgban Development Auth ority Regulations framed under 
the Harvana Urban Development 
Authority Act, 1977, : 

Oral examination of the represent- atives of the Labour Department in 
respect of " of Non-supply of 
replies regarding the implement- ation of recommendations/obser- 
vations of the Committee as con- 
tained in the 20th Report of the 
Committee concerning the Punjab 
Factories Rules, 1952 f ramed under 
the Factories Act, 1948. 

Oral examination of the represent- atives एव the Fxcisé and Taxation 
Departmentinrespect of non-supply 
of replies segarding the imple- mentation of recommendations of 
the Committee as contained in its 
21st  Report ‘concerning  the Punjab  Distillary Rules, 1932 
framed under the Punjab Excise 
Act, 1914, १ 

Oral examination of the repre- 
sentatives ofthe Town and Country Planning Department का respect of 
non-supply of copics  of the Rules/ Regulations framed under the 
Haryana  Urban Development 
Authority Act, 4977 for serutiny' 
by the Committee, 

Resumption of scrutiny  of the 
Haryana Urban Development 
Autharity Rules/Reguiations 
framed under the Haryana Urban 
Development Authorify Act, 1877, 

Papers were placed before the 

पक
 

¥ 

Committee received  frcm the © 
Commssioner &, Secretary to 
Government Haryana Forests and 
Environment Department and 
Health Department showing their 
inability (0 attend the meeting of 
the Committee which noted the 
contents thereof. 

Resumption of scrutiny of the 
Haryana Urban Development 
Authority Regulations frained 
under the Haryana Urban Deve- 
lopment Authority Act, 1977. 

2. Onmalexamination of the represent- 
ativesof Labour and Employment 



L
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A 

4 

11. 20th Fune, 1994 

12, 

14. 

27th June, 1994 

. 28th June, 1994 

4th July, 1994 

Department regarding the imple- 
mentation of recomtnendations/ 
obsarvations एव the Committee as 
contained in पड 20th Report con- 
cerning the Punjab Factories Rules, 
1952 framed under the Factorfes 
Act, 1948, 

Oral examination of the Represent- 
atives of the Excise & Taxation 
Departreent मा respect of non- 
gupply of replies rtegarding  the 
implementation of recommenda- 
tions एवं theCommittee ascontained 
in its 21st Report concerning  the 
Punjab Dtstlilery Rules, 1932 
framed under the Punjab Exclse 
Act, 1914, 

Oral examination of the उटन 
presentatives of the Environment 
Departmentin respect of implemen- 
taion of rCecormmendations{obser- 
vations of the Commitice ascon- 
tained o its 22nd Report con- 
cerning the Harvana Air (Pre- 
vention and Contro! of Pollution) 
Rules, 1983 framed under _ the 
Alr (Prevention and Control of 
Poiluiion) Act,1981. 

Qral जि ठां पट" re~ 
presentatives  of  Co-operation 
Department in respect of imple- 
mentation of recommendations/ 
cbservations of फिट Commiltes as 
contained in ' its 24th” Report 
concerning the Haryana Co- 

operative  Societies Rules, 1989 

framed under section 131 of the 

Haryana Co-operative Societies 
Act, 1984, एल 

Oral examination of the represent- 
atives of Agricalture Department 

ta respect of non-supply of replies 

regarding  the Implementation of 

recommendationsfobservations of 

the Committee as contalned In एड 

25th Report cottcerning theRules, 

Bye-Laws and Regulations framed 

under the Punjab  Agricultural 

Produce Markets Act, 1961, 

Resumption fof scrutiny of the 

Haryana Urban  Development 
Authority Regulations  framed 

under the Haryana Urbdn De- 

velopment Authrority Act, 1977, 

Oral examination Of the Repre- 
sentatives of Hea:th Department 
in respect एवं non-supply of replies 
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15 

15, 

17, 

158, 

13, 

20, 

21. 

-5th Juiy, 1994 

11k July, 1994 

12th July, 1994 

18th Tuly,” 1994 

19th Tuly, 1994 

25th-July, 1994 

Ist August, 1994 

tegarding the impiementation of 
recommendationsfobservations of 
the Committee as contained in iits 
23rd  Report  concerning  the 
Punjab Medtcal Registration Rules 
1917 framed under Section 24 of 
the Punjab Medical Registration 
Act, 1916, 

Oral examination of the re- 
Dresentatives of Town & Country 
Planping Department in respect 
of non-supply of replies tegarding 
the implementation एव recemmend. 
ations‘chservations of the Commitiee 
agscontained पा its 250 Report 
concerning the Haryana Develop- 
ment and Repulations of Urbap 
Areas Rules 1976 framed under the 
Haryana Development-and Regula- 
tiofs of Urban Arcas Act, 1975, 

Resumption एप serutiny  of the Haryana Urbdn  Development 
Authorlty Regu.ationg framed 
under the Haryana Urban Develop- 
ment Authority Act, 1977, 

Meeting adjourned for wani of 
Quorum. 

Passing of condolence resolution 
on the sad demise of Shri Surinder Nath, Gavernar of Punjab apd 
Himachat Pradesh. 

Postponment of oral examination 
of the Commissioner and Secretary 
to GovernmentHaryana Agrieu, ture 
Department. 

Resumption of scrutiny of the 
Haryana Urban Development 
Authority Regulations fremed 
under the Haryana Urban Develop- 
ment Autharity Act, 1977. 

Resumption of scrutiny of the 
Hayyana Usrban Development 
Authority Regulations framed 
under the Haryana Urban Develop- 
ment Authority Act, 1977, 

Oral examination of the repre-' 
seittatves of the Agriculiure De- 
partment in respect of Implement- 
ation of reconlendationsfobser- 
vations of the Committee 85 
contained in Its 25th Report 
concerning the rules- bye-laws 
and regulations  framed under the 
Punjab Agricultureal  Produce 
Maskets Act, 1961, 

b 
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22._2nd August, 1994 TR A 4 Resumption of sérutiny of the 

मत... का पा Haryana Urban Development 

. Authority (Preservation of Trees) 

R - Regulatiphs, 1979, framed under 

g जि दे the Haryana Urban Development 

. 
Authority Act, 1977. 

'- 

- . 

3%, Sth August, 1994 - - 4 Scrutiny of the Haryana Urban 
Develogment Authority (Erection 
of Buildings) Regu:ations .framed 

r under the Haryana Urban Develop- 

ment Authority Act, 1977, 

24, 17th-‘August, 1994 . 6 Resumption एव. scrutiny of the 

दि Haryana Urbin  Development 

Authority (Erection of Buildings). 
Regulations framed under the 

‘ Haryana Urban  Development 

- 
Authority Act, 1977, 

25. 22ni August, 1994 5 Resumption of scrutiny of the 
Haryana  Urban Development 

Authority (Brection of Builldings) 

. Regulations framed under the 

- Haryana Urban Development 

० Authority Act, 1977, 

f 
By
 

. 

A - a 

26. 23rd August, 1994° 5 Oral examination of the Represent- 

. tatives of the Labourand Employ- 

. . ment Department in: rergsect‘ of - 

& . non-supply of replies regarding the 

implementation एव recommend- * 

- . ationsfobservations of the Com- 7 

mittee as contained in its 17th 

: Report concerning the Work- 

- - men's Compensation Rules, 1924 

R 
: framed under section 32 of the 

Workmen's Compensation Act, 

1923, - PP 
R ) . ai «जन 

ण्
फ्
 

-y 

27. 30th August, 1994 2 Mecting adjourned for want of i} 
Quorum. 

Committee received from the Chief 

) Secretary to GoversmentHaryana, 

informing thatdue to umavoid- | 

able circumstances, e will not be 

_avaitable to attend the meeting 

T - of the Committee fixed for 31st 

B 
August, 1994 and request for post- 

ponement of the meeting of the 
Committee. 

28. 315६ August, 1994 4 1, Paper was placed before the 

- नल 

. 2. Resumption of scrutiny of the 

: - - Haryana Urban Development 

: - Authority Regulations _ framed 

. under the Haryana Urban Develop- 

ment Authority Act, 1977, 1]
 

2 Meating 2djourned for want of 
29, 5th September, 1994 " :: 

हि 
Quorum. 1 
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30, letSeptemb‘er. 1994 

31. 26th September, 1994 

¥ 

32, 3id October, 1994 

33. 11tk October, 1994 

34. * 18th October, 1994 

- कै. 25th Octeber, 1994 

36, 31st October, 1994 

5 

' Punjab -~ Scheduled Roads 

ना ४ YCEET पथ पर - - 

Resumption of scrutiny of पट Haryana  Uiban ‘Development 
Authority (Erection of Buildings) 
regulations, 1979 framed under the 
Haryana Urban Development 
Authority Act, 1977, 

*Resaumption b_of -s¢rutiny of the 
Haryana Utrban Development 
Authority  Regulations framed 
under the Haryana Urban Develop- 
ment Authority Act, 1977, 

Resumption. of scrutiny: of ihe 
Hagyara  Utrban Development 
Authority (Erection of buildings) 
egulations framed under the 

Haryana Utrban Developmen t 
Authority Act, 1977, 

Confirmation .of Proceedings. 

Scrutiny of the Punjab Scheduled 
Roads  and Controlled Areas 
Restriction of Unregulated Deve- 
lopment Rules, 1965 framed under 
the Pumab Scheduled Roods and 
.Controiled Areas ,Restriction of 
Unregulated Development Act, 1963, 

of the R'esumption of serutiny 
and Punjab Scheduled Roads 

:Controlled Areas Resrtriction of 
Unregulated Development Rules, 
1965, framed wunder the Funjab 
Scheduled Roads and Controlled 
Areas Restriction of 3;Um'(gu]aicd Development Act, 1963: 

the, 
.and..,. Controlled Areas Restriction of 

Ugnregulated Developme nt Rules, 
1965 framed under the, Punjab . 
Scheduled Roads and~ Cantroiled - 
Areas Restriction of Unregulated 
Development Act, 1963, 

Resumpiion of scru tiny of 

The Committee decided to Aunder- 
take the study tour to the state of 
Kerala and the Union Territory of Lakshadweep from Sth to  17th 

‘December, 1994, 

Resumption of scrtiny  of the Punjab Scheduled  Roads and_ 
Controlled Arcas Restrictions. of 
Unregulated Development  Ruljes, 1965 framed wunder the Punrab Scheduled Roads and Controlled Areas Restrictions of _ Unregulated _ Development "Act, 1963—- o 
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उप Tth November, 1994 

डर 38, 14th November, 1994 
- -t 

T v 
L . 

2 N 

39, 21st November, 1994 

= 40. 22ad November, 1994 / 2 ¢ . 

. = & . जज 

41. 2808 November, 1994 

G - . 

427 29th November, 1994 
bid e L. 

अर. 6th December, 1994, _ 

Resumption - of serutiny of the 
Punjab Scheduled  Roads and 
Controlled Areas Restrictians of 
Unregulated Development Rules, 
1965 framed under the FPunjab 
Scheduled Roads and_ Controlled 
Areas Restriction :of Unregulated 
Development Act, 963, 

Resumption of scrutiny of the 
Punjab Scheduled Roads  and 
Coptrolled Aréas Restricticns of 
Unregulated Development Rules, 
1965 framed under. the” Funjab 
Scheduled Roads and Controlled 
Areas Restriction s of Unregulated 
Dovelopment .Act, 1963. 

Meeting adjourned for want of 
Quorum, 

Resumption -of scrutiny of the 
Punjab Scheduled  Roads and 
Controlled Areas” Restrictions of 
Unregulited Development Rules, 
1965 framéd under the Punjab 
Scheduled Roads and Controled 
Areas Restrictons of Unreguiated 
Development Act, 1963. 

Cancallation एव tour to the States 
of Keérala and Unjon Territory -of 
Lakshadweep, 

Serutiny of the Punjab Village 
Common Lands (Regulation) Rules, 
1964 framed ‘under. the Pupjab 
Village Common Land s (Regulation} 
Act, 1961, . 

1. Oral examination of the repre- 

sentatives of the Labour and 

Employment Department in respect 
of non-supply of replies regarding 
the implementation of recommend- 
ations/observations ‘of the Ccm- 
mittee as. contalned -in_its 17th 
Report concernjng the Workmen's' 

Compensation Rules 1924 framed 
under section 32 of the Workmen’s 

Compensation Act, 1923. 

The Committee decided to uader- 

" take its study -tour to the States of 

3 

7 1, 

2. 

5 

6 1 

2 

4 

Tamil Nadu, Mahagashtra and 
Goa from -26th *December, 1994 

to 6th Januvary, 1995. ¥ 

Oral examination of the repre- 

sentatives of -the Excise .and Tax- 

ation Department ता respect of 

non-supply of replies  regarding 
the implementation of recommend- 

ations o))bserv'ations of the Com- 
mittee as contained in its 19th 

Repert concerning  the Punjab 
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Entertainments 'D1uty Rul'c's: 1956 
framed under the Punjab Entertain-- - ments Duty Act, 19355, 

44. T7th December, 1994 " 6 1. Paper was placed before the Coim- . mittee recelved from Financia] 
Commissioner & Secretary  -to 
Government, Haryana, Labour & 
Employment D epariment 
Chandigarh showing hig inability 
to attend -the meeting of the - Committee in view of the meeting v of the Labour Welfare Board, 
Haryana at Delhi on 7-12-1904. 
itself. The Committee noted the 
contents thereof. 

p - . 2. The Committec reviewed its earlier 
study tour which was to commence 
from 26th December; 1994. 10 6th . 
Januacy, 1985 and after a detailca 
discesston decided to  undertake . _ the study tour'to the States ™ of Maharashtra, Kamataka and . Madhya Pradesh instead of Tamil 
Nadu and Goa w.e.f, 30th Dece- . 
wber, 1994 to 10th Januayy, 1995, 

45. 13th December, 1994 . & Oral examination of the repre- ’ " . sentatives of the Labour and 
Employment Department in respect ] R - Of non-supply of replies regarding . 3 . . the implementation of recommend- 
ationsfobgervations of the Com- - sujttee as confaimed _ In आड़ 20th 

" Report concerning the *Pupjab न 
Factories Rules, 1952 framed 
under the Factories Act, 1948, - 

46, 21stDecember, 1995 - - 7 Oral examination of tha. repre- . 'sentatives of the .. Excise. and Ta e g - Taxation Depagtmgit-in Tespett ™ i -7 : of non-supply of replies regarding - ‘the implementation of recommd- . ationsfobservations of the Come - - ] mittee as contained in its 2151 sl : - - Report concerning  the ‘Punjab - N - Distellery Rules, 1932 framed . underthe Punjab Excise Act, 1914, ] 47. .261h December, 1994 , - 4. - 'The Committee placed on‘recorc 
their deep sense एव sorrow  angd 
grief at the demise of Giani 

3 o~ 

e ' - Zail Singh, former President of e s . ] Indja on 25th December, 1594, 
48, 29th Degzmber, 1994 . 5 Framing of ques"tionnaire for dis- <« (New Delhi) e +. cussion with the Sister Come . ’ . mittees of Maharashtra, Karnataka .. oot R D and Madhya "Pradesh, " ~ -~ = 49" 2nd  January, 1995 . "5 1. Discussion with the Officers of the : {Bombay)- . Maharashtra Legislative Assembly AL अर हा * कला Bombay. 

2. Cancelletion एव firther tour Programme, 

A
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50, 9th January, 1995 4 

N 

a 51, 17th Januvary, 1995 - - 7 

52, 23rd January, 1995 [ 

53, 30th Japuary. 1993 6 

54, “14th February, 1995 T 

.55, 20th February, 1995 51, 
हि 

56, 28th Februdry, 1995 6 1. 

- Punjab 

Oral examination of the repre- 
sentatives of theHealth Depariment 

- हद respect of non-supply of replies 
regarding the .implementation of 
recommendationsfobservations of 
the Commitee as contained * in its 
23rd Report concerning  the 

Medical Registration 
Rules, 1917 framed under Section 
24 ठा .the Panjap  Medical Regis- 
tration Act, 1916. 

Papers placed before the Committee 
received from the Joint Secretary: 
to Govt, Haryana, Cooperation 
‘Department showing inability of 
the Financial Commissioner & 
Secrstary to Govt., Haryana, Co- 
operation Department to attend the 
meeting. Ths Committee noted the 
contents thereof. 

Postponement of Oral examination 
of the representatives of Town and 
Country Planning Department. in 
respect’ of the Puniab Scheduled 
Roads and Controlled Areas Res- 
triction of Unregulated Development. 
Rules, 1965 .framed wunder the 
Puaniab Scheduled Roads and Cons 
trolied Areas Restriction of [धन 
regulated Development Act,,1963. 

Oral examination of the represcn- 
tatives of Agricultural Department. 
in respect of implementation of re- 
commendationsfobservations . of the- 
.Committee as contained in’its 19th’ 
Report concerning the Haryaoa 
Cold Storage (L icensing and Regu-. 
lation) Qrder; 1979 framed'under the® 
essential Commedities Act, 1955, 

-Oral examination of the Conunls- 
sioner and Secretary, Town and 
Countty” Planning Depariment in 
tespect of the Punjab Scheduled 
Roads and Controlléd Areas Restrtc- 
tion of Unregulated Development 
Rules, 1965 framed under the Punjab 
Scheduled Roads and_Controlled 
Areas Restiiction of Unregulated 
Development Act, 1963, 

Confirmation एव Proceedings. 

The Committee drafted and finalised 
the first part एव its 26th Report for 
the year 199495, - 

Resumiption of oral examination of 
the Representatives of Téwn and 
Country Planning Department. उप 



- ' respect of the Punjab Scheduled 
Readsand Controlled AreasRestric- 
tion of Unregulated Development 

. Rules, 1965 framed under the Punjab 
- - - Scheduled Roads and Centrolled 

: - . Arcas Restriction of Unregulatéd 
* : Development Act, 1963 

2. 'The Committee drafted and finalised 
- the remaining partof its26th Report 

) for the year 1994-95 

. ‘3. Confirmation of Proteedings. 

57. 29th March, 1995 5 Scrutiny of the. replies regarding 
- implementation of -recommenda- 

tionssobservations as contained पाप 
19th Report concerning the Punjab 
Welfare Officers Recruitment and. 
Conditions of Service Rules, 1952 

- - framed under the Factories Act, 

Meeting at places other than Chandigarh - 

. The Committes undertook an official study tour to the'State of 
Mahayashira from 29th December, 1994 to 3rd Januvary, 1995 with a 
vicw to have discussicn with its counter -parts on matters of common 
interests and held 2 meetings at differsat places i.e. Bombay and 
‘Delhi द - 

Report-Presented - 
Fl 

“The.Committee presented to the House its. 26th Report for the 
year 1994-95 on.the -24th March, 1995, 

Procéedings 

A record of the procecdin’g} of .the Commiftee -has been kept 
in'the Haryana V_id-_han'-;sab_ha Secretariat, 
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«नया = = BUSINESS ADVISORY COMMITIEE =~ - 

Thé Business:Advisory Committee~which wis ordered-to conti- 
noe for the Budget Ssssion 1994:0n°47-2-1994-continued: to function 

upto 180 August, 1994 and:thesame was .ordered (0. continue -for 
the September Session, 1994 on the™ 19th Augast;:1994.... - - 

सु 

The Committee which was orderail to :¢ontinue:for the :Septémber 
Session, 1994 held one meeting i.c. 12th'September,-1994. Thenames 

- of the Members of the Committee/Special: Invitez and the” meeting 
" attended by each Member are given below:—- पा 

Sr: Name of Member . L No. of meeting 
No. _ ' . atten_ld_c_d _ 

. 1, न Shri*Ishwat.Singh -Speak_er . S | . 

2. Shri Bhajan Lal, Chief Minister - = - « =+ PEST i 

3 3. Shri Jagdish Nehra, Parliamentasry .. -- ., - - == s 

' Affairs “Minister - T B 

4. Shri-A. ¢ Chaudhari;, Power-Minster, -7 " o1 ¥ 7 

* . 5. ShriBansiLal, M.L.:A T Nil 

—§:~Shri-Sampat:Singh,"M:L>A,- गो -7 T oTTT Q1 7T T 

-Leader.of Opposition “उन Y 

- Special Invitee” - - -z 

जा —8hri~Sumef Chand-Bhatt, ‘Deputy Speaker ~ N शाए एक 

ः Report Presented कि . _. नग्न 

The following report was presented on_the date noted against:— 

‘Sr. Subject of Report o __—_“____-___—-_M Dateof = 

No. - 2 7%= 7 =~ ६.2 Presentation .- 

T 2 - 

. Recommendation regarding allocation 12th September, 1994 

of time for transaction of Government: . - 

Business for the meetings of the Vidhan 
Sabha. held from the 12th September,-+ . - 

1994 to 15th September, 1994  i.e, = - 

Obituary References, Papers to be laid/ - 

relaid on the Table of the House, Pre- R पाए 

sentation of excess demands over grants 
o=t = a - - - 
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and Appropriations for the year 1988-89, 
- --Presentation of three Prelimirary Re: : 

poris of the Committee of Previleges = 7 . and extention of time for presentation 
of the final reports thereon. = Discussion 
and Voting on the Excess demands over 
Grants and- appropriation for the year 
1988-89, Appropriation Bill in respect 
of Excess Demands over Grants and 
appropriation for फिट, year 1988-89," 
Government Bills and Non-official 
Business. 

The Committee which was ordered 10 contin ue for the September Session, 1994 on 19th August, 1994 continued to fanction upto 12th Feburuary, 1995 and the same was ordered to continue for the Budget Session, 1995 on the 13th February, 1995, 

The Committee which was ordered to continue for the Budget Session, 1995 held two meetings i.e. on 6th March, 1995 and 13th March, 1995. The names of Members of the Committee/Special” Invitee and the meetings attended by each member are given below:— . 

Sr. Name एव Member " Number of meetings 
No. attended . - 

1. Shri Ishwar Singh, Speaker 

2. Shri Bhajan Lal, Chief Minister 

3. Shri Jagdish Nehra, Parliamentary 
Affairs Minister 

A. Shri.A. €. Chaudhari Industries-Minister - .~ — - 

5. Shri Bansi Lal, M.L.A. ' 

6. Shri Sampat Singh, M.L.A., r 
Leader of Opposition 

special Invitee 

Shri Sumer Chand Bhatt, एफ, Speaker 

12
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- - - ——Repoit Preiented 

§ were pres-c_n't*e_d on the dates noted against 

= नमन जलाना जा 

2 - - 
—— के ना 

3 

_. Recommendation regarding  allocation - 
of time for transaction of Government 
Business for the meetings of the Vidhan 
Qabha held from the_6th March, 1995 to 
10th March, 1995 and from 13th March, 
1995 to 15th March, 1995 , and also 
from 20th March, 1995 to 24th 
March, 1995 i.e. Obituary. Refere - 
nces, Papers .to be relaid/laid . on . 

the Table of the House, Presentation 
of four preliminary Reports of the 
Committee of Privileges and extension 
of time for presentation of final reports 
thereon, Discussion on the Governor’s 
Address, Presentation of Supplementary 
Estimates for the year 1994-95 and the 
Reports of the Estimates Committee 
thereon, Resumption of discussien on 

the Governor's Address, Non-official 
Business, Resumption of discussion on. 

the Governor’s Address and Voting 00 

Motion of Thanks, Discussion and 

Voting on Demands for Granis on the 

Supplementary Estimates for the’year 

1994-95, Presentation of Bunget Esti- 

mates for the year 1995-96, General 
discussion on Budget Estimates for the 
year 1995-96, Resumption of general dis- 

cussion on Budget BEstimates for the 

yeat 1995-96 and reply by th: Finance 

Minister. Presentation of Assembly 
Committee Reports. Discussion and 

Voting on Demands for Grants for the 

year 1995-96, Appropriation Bill in res- 

pect of Budget Estimates for ‘the yeat 

1995.96, Appropriation Bill in respect of 

Supplementrary Estimates for the year 

1994-95 and Government Bills, 

Recommendation regarding allocation 

of time for transaction of Government 

Business for the meetings of the Vidhan 

Sabha held from 14th March, 1995 to 

15th March, 1995 and from 20th March, 

1995 to 24th March, 1995 and also from 

27th March, 1995to 28th March, 1995 

6 th March, 1995 

13th March, 1995 



i.e. Paper to belaid on the table of the House, General discussion on the . Budget Estimates for the year 1995-96, Resymption of discussion on the Budget 
_.Estimates for the .year -1995.96 -and - - reply by the Finance Minister, Non- 

“Business.  -Presentation of 
cofficial 
Assembly Committes “Reports, Discus- 
sion and Voting on Demands for-grants 
on the Budget Estimates for the year 1995-96, Appropriation “Bill in  respect . of Supplementary Estimates for the Year | 1994-95. Appropriation .Bill'in_respect_of Budget Bstimates for the year 1995-96, Olu_ficl'al Resolutions -and “Government Bills. ' 

™ 
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RULES COMMITTEE - 

* The Cominittee consisting of ¢ight Members: of the- Vidhan- Sabhia 
iwas nominsted -by the Speakér on the 27th April, 1994 vide notification: 

No. HVS-LA-74/94/28, dated the 29th April, 1994, 

_The Committee  held eight me‘etifl"gs _during ‘the " period” under 

roview. The names of Members”and number of  meétings attended” by 

each'one of them are shown in-the following'table:— - ) 

Sr. Name of Member -~ 6: of 
No. ‘ meétings 

et BT - - _ _atté__nded 

{. Shri Ishwar Singh, Speaker, ः Ex-Officio- 7 
Chairman=> 

2. Shri Sumer Chand Bhatt, Member 4 

* Deputy Speaker 

., Shri ManiRam Keharwala, M.L.A* —~do=  य 4 

4. Dr. Ram Parkash, M. L. A —do== 7 

Shri Kharaiti Lal Sharma;~M.L. A —dp— — 

 (Now State-Minister) - - 

Shri Jai एव] Singh, M.L. A’ —do=— 1~ 

7. Shri Karan Singh-Dalal, M. L. A. , —do=+ 8" 

. Shri Jai Singh Rana, M.L.A. * —do—s 5 

*0.  Piof. Chhattar सा Sitigh, MiL. A~ Special 1 
' Invites 7 

*Prof. Chhattar Pal Singh, M.L.A. was noininated as Special 
Invitée on the 24th March, 1995 vide notification-NoT HVS-LA-74/95] 
18 dated the 27th March, 19957 - 

Business-Trans:icted 

The_ Rules Committee examined the first 64 rH_u_leS-of the -Rules of 

Procedure® and>Coniduct*of Busiress In  the Haryana’ Legislativa. 

Assembly and supgesied. - cerfain _amendurents? modifications and 

additions ete, thétein . However, rulés 33 and 62 are”yet to be'examined 

by:the Comimittée it one”of its subsequent meetings. 

Procesdings 

Arecord of proceedings 6f the friestings™ of ' लाइन Ruled” Committes 

hasbean kept in the'Haryava Vidhan-Sabha Secretatiaty’ 

71 - 



COMMITTEE OF P RIVILEGES 1994-95. 
The Committeé of Privileges consisting  of ten -Memzbers was nominated by the Speaker on the 27th April, 1394, 
Shri Jai Parkagh, लि. 1... 8... ‘was appointed by the -Speaker as Chaifman: of: the: Committes, The names™ of the Members of the Committee: are’ as under:s. . _ _ ४०, **]. Shri Jai Parkash, M.L.A Chairman ..@@2.. Shri K.L. Sharma, वा... . 4 *  Member .V 'xxx3.. Shri Amar Singh Dhanak, M.L.A. - " w=do— लव, Shri Verendar Singh, M.L.A. , - —do-—= *5 Shri Rajinder Singh Bisla, M.L. A —do— _ - 6. Shri AZzmat Khan. M.E.A. - L —do==] * 7. Shri Mani Ram Rupawas, M.L.A. ’ —do—= . 8. : Shri Ram. Bhajan Aggarwal, M.L.A. —do— I 9.. Shri Zakir Hussain, M.L.A 

—do— -+ -10.  Shrj Surjit Kumar, ML A, =0 ***11. Shri Sher Singh, M.L. A, : E Chairman xI2, Shri Hari Singh Nalwa, M.L.A. Member x13.  Shri‘Anand Singh Dangi, M.L. A, e x14. Shri Jai-Singh Rana, M.L.A. . —do— @15. Shri Peer Chand, M.L.A. . —do— 16. Shri Jai, Pal Singh, M.L.A, . - - e—do— 17.  Shri Phusa Ram, M.L.A .. i . —do— 18.  Shri Amir-Chand Makkar, M.L. Az , T —do— —._Xx19: Shri Anand Singh Dangi, M.L.A. —do— *Shri Rajinder Singh Bisla, M.1.A. resigned from the Membership of the Commiites w.e.f. 27th July, 1994, _ . #*Shri Jai “Parkash, M.L.A. resigned from thi Membership/ Chaigmanship of the. Committee. फट. 20th September, 1994 -on his appointment as Minister of State. ः .. *** Shri Sher-Singh, M.L.A. was- nominated Member/Chairag ' - of the Committee w.e.f. 4th Qctober, 1994. - - , , i ekt छा Verendat Singh,"M.L.A. resigned from the Membership * of the Commitiee w.e.f. 20th September, 1994 on his appoint- .. __.. 2 mentias a Cabinet Minister, . . «को ० - =."X-~ Sarvshri Hari Singh . Nalwa, M.L.A. _Anand Singh Dangi, १ «रा =M.L.A: and- Shri Jai"Singh' Rand, M.L.A. were nominated ल् 
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डिक 510' of परीड' Committee. w 6.1 20ih- September, 1994 on_his - 

.L._-_..,Mln,lsw-r_\__ann_dr'hi_s'res_"igna'tio_n .Was accépted by the, Hon'ble T “Sp’e"ak‘er_:_(w_.'_e_',_f“. 13th April, 1995. .. ", e T il - 
e - 

72, 

“p
 

e 

ही 
[2]

] 



(L
] 

'k
 

P 
73- 

. The Committee held a total number of 22 meetings during the 

period under review. The names of the Members and the number of - 

meztings attended by each of them are shown in the following table;—" 

. 

Sr. Name of Members Nummber of meetings 

No. ’ attended 

1 2 - 3 - 

1. Shii Jai Parkash, M.L.A. . न 11 

2. Shri K.L. Sharma, M.L.A. ~ 6 

3, Shri Amar Singh Dhanak, M.L.A. T 6 

4. छाप Verendar Singh, M.L.A. ’ . 

5. Shri Rajinder Singh Bisla, M.LL.A 6 

6. Shri Azmat Khan, M.L.A. s 11 

7. Shri Mani Ram Rupawas, M.L.A. 1] 

४. Shri Ram Bhajan Aggarwal, M.L.A. - = 9 

9," Shri Zakir Hussain, M.L.A. ) 7 

10. Shri Surjit Kumar, M.L:A. o T T2 

11. Shri Sher Singh, M.L.A. - ० ICIR 

12. Shri Hari Singh Nalwa, M.L.A. 1: 

13. -Shri Anand Singh Dangi, M. L.A. Nil 

14. ShriJai Singh Rana, M.L.A. 2 

15, Shri Peer Chand, M.L.A. | ' Nil 

16, Shri Jai Pal Singh, M.L.A. ’ 3 

17. ‘Shri Phusa Ram, M.L.A, " Nil 

18, Shei Amir Chand Makkdr, M.L.A. 4 

Pending question of Privileges 

"I7 Queetion of alleged breach of privileges given notice of by 

Shri Mani Ram Keharwala, M.L.A. against Shri Sampat Singh, 

M.L.A, and Leader of Opposition in respect of casting aspersions 

and reflection on the impartiality of the Speaker and using derogatory 

remarks 4o his statement published in various newspapers on 4th 

March, 1993, * 

2. Question of alléged breach of Privileges given notice of by 

Shri Ram Rattan, M.L.A. against Shri Karan Singh Dalal, M.L.A. 

for. using abusive and. threatening language to हा! and intimidate 

himt in- relation to*ihe discharge of his pasliamentary duties in the 

presence एप Sarvshri:Mohd. liyas,-Shakrullab Khan, Mahender Partap 

Singh, Raj Kumar, Dharmbir’ Gauba, Joginder Singh, Mani Ram 

Keharwala and Chhattar Pal‘Singh; etc. etc. in the lobby of the House 

at.about 3.00 रत, ०० the 11th Match, 1993, 



3. Question of breach of Privileges given notice of by Shri J agdish Nehra; Parliamentary Affairs, -Minister; Haryana, against™ Shri Karan: Singh Dalal, M- LL A.-regardinglevelling+false and baseless® allegation against the Leader of the House, by making a motion based on palpable—falsehood; deliberately and - knowingly'with the an ulterior motive when the:factual position was clarified by the: Hon’ble: Chief- Minister on the floor of the House on 15th March, 1994, 

The following question of alleged breach of Privileges was received during:the year under review: — 

A question of alleged breach of Privileges against Shri Om Parkash Chautala, M.L.A. for making false and wrong statement on Lhe-floor of the. House on 14th September, 1994, that he was honeourably acquitted in the case of seizure of watches by the Custom Anthorities was referred by घाट House to the’ Committes. of Privileges on 15th September, 1994, " 

Meeting Held And Business Transa cted. 

S%n 
Date एव meeting ‘Number of Business transacted « No. ‘member 

presented 

1 2 3 4 

1. 6:4-1994. 6 Inithe- absence of the Chairman: 
ShriAmir Chand Makkar, M., L.A, तर : Member-of the Committee, was chosen : 1o - preside -over -thé. méetirg: 

- ‘The Committee considercd ‘the privilege : lssue againgt Shri Karan Singh Dalal - M.L.A. given notice of by Shri_Jagdidh- 
Nehra; Parllamentary Alfairs? Minister ) and decided: to- consider-the>same in ना more detail ‘in its next meetire. 

7-4-1994 6 The Committee held discussion  about - ५ the-privilege <issue against Shri Karan 
Sidgh” Dalal, ML .A. given notice of : by Shri Jagdish Nehra,- Pariamentary 
Affairs Mfnister; Haryana, and deeided - 
td- meet-again- and discuss in! more details on 12th April; 1904, 

Proceedings of the mestings of the 
‘Compmittes” held~ on 21-2-94~ and 0-394 were confirmed., 

3. 12-4-1994 3 Meeting. adjourncd-for want of guorum,. 
4, 21-441994-, 6: The Committee - considered ~the [के 

lege  एडपठ " against Shri-Kargn: है। - पिन, M.L.A. given notice - of ryn%h." 

i 

Shri Jagdish. Mehra, Patliamentary.- - . Affafrs ‘Minfster,” Haryana. 

The- Committes deetded for -orak.evl- 

ं 

* . demee-of Shri fis__Jagduh, |: Nehra,  Pdrliae. - " mientary™ Affa Mitfster,” Haryana® 

-
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1 2... -3 _ 4 

The “Committee further decided that 

. . - न summon be issued to SBhri Jagdish 

- * : . Nehra, Minister to appear before it 

. on the scheduled date and time. 

- : The proceeding of the widectings iof 

. the Committece held on 6th & Tth 
Aptl, 1994 were confirmed. 

-r
 

=%, ;29.4.1984 . . <6 In the absence of the Chairman, 

Shri Rajinder Singh Bisla, M.LA, & 

member of the Committee was chosen 
to preside over the meeting, 

The Committee considered the privi- 
lege issue against Shri Karan Singh 

Dalal, M.L.A, given notice of by 
Shri Jagdish Nehra, Parliamentary 
Affairs Minister, Haryana. 

-6, ~10-£-1994 ~7. Shri Jagdish Nehra, Parliamentacy 

N Affairs Minister, Haryana, appeared 

- before the Committee and made a 

! ) ’ request to supply him the coples of 

the relevant proceedings of the House 

relating to the privilege Tssue on the 
subject, The Committee after some 
discussion decided to place the matter 

beforc the Hon'ble Speaker for dech 

sion In the matter in accordange with 
the rules. 

In view of the request of the. Minlsier, 

- the Committee decided to ~postpone 

his oral evidence for 17th.May, 1994, 

- ' . The proceedings of the meetings of 

- the Committee held on 2lst and 25th 

' - April, 1994 were confirmed, 

7. 17:5.1594 -8 D.0. letter dated 17th May, 1994 

- ) ceccived from Shri Jagdish Nehra, 

. . Parliamentary Affairs Minister, addressed 

- to the Chairman, Privileges Commitiee, 

requesting for the extension of time 

- to appear before the Committee for 

) - oral evidence, was placed before the 
Committee. The Committee acceded 10 

’ . . the request of the Hon'ble Minister 
- and decided that he will be orally 

examined in (5 next meeting. 

. The proceeding of the meeting of the 

- Committee held om 10th May 1994 

. . was confirmed. 

8. 31-5-1924 4. Meeting adjourned for -फकणा of 

. quorum. 

9, 21-6:1994 7 After Informal discussion the Commit- 

- tee recorded the oral evidence of 

- Shri Jagdish . Nehra, Parllamentary 

- Affairs Minister, Haryana in regard 
to the question of alleged breach of 
Privilege against Shri  Karan , Singh 

. Dalal, M.L.A, 



"0 4.7-1994 
r. ~ 

“ 11, 11-7-1994 

712. 25.7-1994 

13,7 '2-8-1994 
14, 9.8.1994 

Proceeding of the meeting एवं the 
Committee held on 17th May, 1594 was confirmed., 

The Committee considered the Privi- lege Issue against Shri Karap Singh 
Dalal, M.L.A. given notice of by 
Shri Jagdish Nehra, . Parliarentary 

airs Minister and decided that the. 
Deputy Commissioner Faridabad and 
Principal of Goveroment 
Faridabad may. be asked to appesr 
befere the Committee alongwith the relevant record, 

The Committee considered the privilege 
Issue against Shri Sampat Singh, 
M.L.A. and Leader of Opposition given 
notice of by Shri Mani. Ram Kehar- 
wala, M.L.A, and- decided that sum- mon may be sent to Shri Mani Ram Keharwala to appear before the Com- 
mittee and submit the relevant papers 
on the subject, 

No Member came to attend the meei- 
ing of the Committee of Privileges. 

Meeting was adjourped for want of 
quorum and no business was trensacted 

—Dg— 

After Informal discussion the Commit- 
tee recorded the oral evidence of आए Ram Niwas, Deputy Commls- 
sioner, Faridabad and Mrs. Avinash 
Sethi, Principal, Govt. Cpllege,. Farida- 
bad, in regard 1o the question of 
alleged  breach of Privilége against 
Shri Karan Singh Dalal, M.L.A. in 
respect of persisting to level false and 
baseless al I]pegations against the Leader 
of the House on palpable falsehood 
deliberately and knowingly with an ulterior motive when the factaal posi- 
tlon was already clarified by the 
Hon'ble Chief Mintster on फिट floor 
of the House, 

Proceeding of the meetlogs of the 
Committee held on 21-6-94 and 4.7-94 
were confirmed, 

The Committee drafted and finalised 
the Third Preliminary Report  with regard  to  the question of alleged breach of Privilege against Shii Sampat Singh, M.L.A. and Leader of Opposi- 
tion in regard to casting aspersions and reflection on the Impartiality of the Speaker and using derogatory remarks 
In his statement published j- various Dewspapers on 4th March, 1993, 

College, . 
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1 2 

The Committee after some discusslon 

पर  मोग ot 3 " also drafted and finalised the Third 

R Prellminary Report with regard to_the 

2 ०... questlon ए alleged breach of Privilege 

T 3 2 आर. रवि notice of by Shri Ram Rattan, 

b .t o~ I.A. against Shri Karan Singh Dalal 

M.L.A. in regard to using abusive and 

threatening lapguage to kill and inmtl- 

midate him हुए relation to the discharge 

. . of his pariiamentary duties, in the 

न पिकनाल of Sarvshri Mohd. Ilyas, 

hakpullah Khan, Mahender Partap. 

Singh, Raj Kumar, Dharambir Gauba, 

Joginder Singh, Mani Ram Keharwala, 

and Chhattarpal Singh, etc. etc. in the 

. lobby of the House at abeut 3.00 
P.M. on the 11th March, 1993. 

N 

The Committee after some discussion 

= - further drafted and finalised the First 

- - Preliminary Report with regard to the 

दर - . T question of alleged breach of privilege 

. - गा given notice of by Shri Jagdish Nehra, 

. ) Parliamentary Affairs, Minister, Haryana, 

.= v against Shri Karan Singh Dalal, 

T M.L.A. in respect of persisting to level 

- _ . false and baseless allegations against 

) B the Leader of the House on palpable 

. fatsehood deliberately and  knowingly 

. with an ulterior motive when the 

- i factual position was already clarified 

-l - T by the Hen'ble Chief Minister on the 

§ . N y" filoor of the House. 

16. 22-9-1994 दे - 1 Meeting adjourned for  want  of 

. - quorum. 

¢ 17, 17-10.1994 - 27 —Do— 

18, 27-10-1994 1 —Do— 

19, 7-11-1994 4 

20 21-11-1994 2 . —Do— 

21, 22:2-1995 3 —Do— . 

22, '28-2-1995° 6 D.0. letter dated 24th October, 1954 

received from Shri Mani Ram Kchar- 

wala, ML.A, regarding alleged breach 

- of Privilege against Shri Sampat-Singh,: 

. M.L.A. and Leader of Opposition;”was™ 

3 
placed before the Commiitee and the 

. - . Committce -noted its “codtents, - 

“The Committee after some discussion 

drafted and finalised the Fourth Pre- 

firinary Report with regard to the 

question of alleged, breach of privilege 

- against Shri Sampat Singh, M.L.A, 

and Leader of Opposition in_regard to 

casting aspersions and reflection 00 the 

impartiality of the Speaker and using 

derogatory rematks in his statememi 

T
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* = = ~published ~n ~varfous -'_*ne_m'apers'-m"-- £ 
4th March, 1993, 

The Commitiee after seme discussion 
alsg drafted and finalised the Fourth 
Preliminary Report with regard to_ the 
question of alleged breach of privileze 
given notice of by Shri Ram Rattan, 
M.L.A. against Shei Karan Singh Dala], 
ML.A. in regard to using abusive and 
threatening language to kill and Inti- 
midate him in relation to the discharge 
of his pariamentary duties in पीट 
presence of Sarvshri Mcohd. Ilyas, 
Shakrullah, Khan, Mahender . Partap 
Singh, Raj Kumar, Dharambir Gauba, 
Joginder Singh, Mani Ram Keharwala, 
and Chhattarpal Singh efc.etc. in the 
lobby of the House at about 3.00 P.M. 
on the 11th March, 19953, 

The Committee after some discussion 
further drafted and fipalised the Secord 
Preliminary Report with regard 10 पीट 
question of alleged breach of privilege 
given notice of by Shri Jagdish Nehra, 
parliamentary Affairs' Minister, Harvan a, 
agaimst Shri  Karan Singh Dalal, 
M.L.A. in respect of persisting to Jevel 

“false and baseless allegations against 
the Leader of the House op palpable. 
falsehood deliberately and knowingly 
with an ulterfor motive when पीट 
factual position was already clarified 
by the Hon'ble Chief Minister on .the 
floor of the House, . . 

The Committee after some discussion 
further drafted and finalised -the_» First: 
Prelihinary Report with regatd” to the 
question of alleged breach.of privilege. 
given notice of by Shri Jagdish ‘Nehra, 
Parliamentary Affairs Minister; *Haryana - 
against Shri Om- Parkash Chautala, 
M.L.A. for making false -‘and’ iwrpng .. 
statement on the fioor of the House . 
on ldth September, 1994, that-he*wag = 
‘honourably acquitted in the case - of -~ seizure  of watches by पड Custom ™ - 
Authorsties, 

A" Tecord of -the proceedings of the Committee has been kept. in the Haryana Vidhan Sabha Secrstariat. 

ta
g 



दि
 

५ 

HOUSE COMMITTEE 

The _Coflm'miuee for the year 1994-95 . consisting of five Members . 

-was-nominated-by the-Hon’ble-Speak
er 0 27th-Aprit; 1994; Shri- Amir 

Chand Makkar,, was,also_ nominated as special invitee on 24th August, 

1994. 

9. Shri, Sumer Chand Bhatt, Deputy Speaker was the Ex-Officio 

Ch__airman.'.-of:the Committee. 

. 3. ‘The.Committee tield total number of 11 meetings. 

4. ‘The namcs. एवं the Members and the number of meetings 

attended by each of +hem are-given in -the following table :— 

$r. Name of the Member. No. of meetings 

No. i attended 

. 1, Shri Sumer लिन का 
9 

o Dep{uty Speaker, E.x-'Officio Chairman 

“#3  ShriJai Parkash 
4 

‘3, Shri Ram Kumar Katwal 
9 

4. कर Shri Attar "अड्डा 
4 

e Shri Jai IS_idngh _R‘aua .-" ’ 4 

«*6. Shri Amir Chand Makkar 
2 

Special 1nvitee 

[, Shri Amir Chand:Makkar 
_ 

Ld 

+Shri, Jai Parkash, M.L.A . resigned from the membership of the 

Committee w.e.£. 20:9-1994 on his appointment as State Minister. 

28-0:94, in,the;vacancy. caused by the resignation of Shri Jai Parkash, 

M: L. A: on:hiscappointment: as.State Minister. 
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5. The dates of meetings held, the number of the Members pre- 
sent and business transacted at each meeting are given below;— 

Sr. Date of meeting No.of _ . _ Busiaess transacted 
No. members - s T 

_preSent 

17 T2 7 - 3. . ' 4 

1, *17th May, 1994 2° (@) The Committee discussed the scope 
and funciions of the Honse 
Committee. 

* - T नव) The Committee declded to extend 
the permanent allotment of पाई 
23 rcoms already allotted on per- 
manent  basis to the members for 

न . another one year ie. upto 28-2-9 5. 

. (17)) The Committee also decided thai 
पा एल . a DO, letter may be writien by 

- the Hon’ble Deputy Speaker to 
all the members except the 

- न -ाा--- - Minister with the request to give 
N - their suggestions for the. improve- 

- ) ment- of Haryana M:L.As. Hostel. 

_ (iv) The. Committee decided to hold 
its next Nmeetm‘g at  Haryana 
Bhawag, New Delhi on 10-6-94 21 

~ 3.00 P.M. to discuss with the 
- Special Representative-cum-Commi- 

ssioner, Haryana Bheawan, New 
Delhi regarding reservatiom, other 
facilities for M.L.As at Haryvapa - 
Bhawan, New Delhi and to know 
the details of working of tele- 
communication system 1.६. EPABX 
installed at Haryana Bhawan, 

(v) The Committec also desired 1o 
examine the Director, Hospitality 

a . organisation, regarding, - cateriog 
arrangements at Haryanz Bhawan, 
New Delhi. . 

2, 10th Jung, 1994 3 () The Commitice orally examined 
(Haryana Bhawan, the representatives of the Haryana 
New Delhi) ] Bhawan regarding réservation faci- 

lities for the members and alse 
problems being faced by the mem- 
bers in getting accommodation in 
Haryana Bhawan, New Delhi. 

P . : (i) The Committee also .discussed the 
.t . N matter regarding Installation of 
T new EPABX वा M.L.As Hostel in 

place of old PBX. . 

., Lo . (पा The Commilte€ also orally examined 
नाक. कक «नए the . representatives of Hospitality 
कर: एक कर पाए का एन १. - Qrganisation in regard to catering- 

- «ना .. armngements _at Harydna: Bhawan, _ 
New Delhi. ः ’
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1. 2 3 4 
- 

3. 29th June, 1994. 4 The Committee discussed various 

- . steps which werc required to be 

- taken for the improvement of the 

d M.L.As Hostel and M.L.As Flats, 

वे. 151 July, 1994 3 (i) Letter vide the Endst. No. RFCf 

. 94-373, dated 27-6.94, received 
. from the Resident Financial Com- 

missioner, Haryana Bhawan, New. 
Delhi alongwith enquiry repert of 

. Sub-Divisional Engineer, Provl. Sub 

N . Division No. 1 and the apology 

. tendered by Smt. HXK. Chopra, 

. RTO in respect of the complaint 
of Sh. Jai Parkash, M.L.A. made 
in the meeting of the House Com- 
mittee held on 10-1-94 at Haryana 
Bhawan, New Delhi was placed 
befors the Committee. The Com- 
mittee considered the enquiry re- 
port and decided to drop the 
matter in view of the apology 

a tendered by the gnilty officials. 

- (i) Estimate amounting to Rs, 4000/ 
regarding installation of two way 

switches to the gysers installed in 
rooms of the Haryana ML.As 
Hostel, was placed before the Com- 
mittee. The Committee after dis- 
cusgion approved the estimate and 
desired that the switches be got 

- installed from the concerned de- 

. : pastment after obtaining the ap- 
proval of Hon, Speaker. 

(पी The Committes discussed the varl- 

. - ous steps to be taken for the 

- .- - improvement of Haryana M.L.As 

i . Hostel and Flats. 

5. 29th July, 1994 3 The Committee discussed the vari- 

.o ous steps to be taken for the 

- improvement of Haryana M.L.As 
Hostel. 

है, 19th August, 1994 3 (i) The Committee discussed the vari- 

- i ous steps to be taken for the 
improvement of Haryana M.L.As 
Hostel and Flats. 

(ii) Request of Sh. Jai Parkash, 
M.L.A. for the allotment of a 
room In the M.L.As Hostel on 

! permanent basis.was placed before | 
the Committee and the Com- 

. mittee allotted room No. 20 to 

L the Hon. Member upto 28-2-95 
on permanent basis, 

. ... (i Application of Sh. Karan Singh 
T L Dalal, M,L.A., regarding providing 

e iy of Air Cooler, Gyser and Tube 
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1 2 3 - L L अवकव 

£- गाय र P g light in the M.L.As~ Flats was- . e . placed before the Committee. The 
NS g Commilttee घाटा discussion decided 

व ' that the action एप the application . be taken after the finalisation of A दि . tire matter regardingsHanding - over .o . . i - the maintenance of the M.L.As -, . < Hostel and M.,L.As Fiats 10 the ’ . R . PWD B&R Haryana. 

. - (iv) A complaint received from Shri 
- L v Ram Kumar Katwal, M.L.A. re- 

K . Lo garding non-providing of a room 
[ . . to him in Haryana Bhawan, 

. . o New* Delhi on 10-8-94 was dis- . i ' o .. cussed by the Committee and the - * Committee desired that the photo- 
- - W B stat copy of the complaint may 

. K . ही be forwarded to the Resident 
PR - R Financial Commissioner, Haryapa 

. oA Bhawan, New Delhi to enquire 
. . into the matter and to submit a 

जप o4t L SRR report in  this respect to the ला Committee. 
Ed 

7.. 6th.-September; 1694 Sl (0 In the absence of the Ex-Officio * 
"1. न. L Chairman (Shri Sumer  Chand it . i w . e . Bhatt, Deputy Speaker) Sh, Jai ः . .. - Parkash a member of the Com- 

,mittee  was chosen to preside 
over the meeting. 

(पं) The request of ही. Chhattar एवं, 
Siegh, M,L.A. and Sh. Birender 
Singh M.L.A. for the allotment 
of room om permanent basis was 

it placed before the Commitice and the 
Comumittce allotted room No. 38 
and 13 respectively to the Hon. 
19l*ds’l.-,:,.ml:ie_rs. upto 23th  February, 

10 The Committee ?au"'ll"'ot't;e'd“ i rooms 
for the duration pof Monsoon 

5 Session, 

§+-28th September, 1953, © r 4 (1) The request of Dr. Ram- Parkash, . M.L.A. for allotment of a-room . e - on permanent basis in the M.L.As 
Hostel was placed before the ) . न Committee and the Commitiee - 2 न वो allotted room No. 12 in M,L.Ag - Yo T Hostel upto 28-2.93, . 2 R 

9 23rd January:19985¢ 7. -- साय 3, (i) Requests rpeceived frem  Smt. न. यु s e E Chandrawati, M.L.A. for change of R L e . ground floor ML.A.  Flat on . - au ’ medical ground were placed be- et A fore the Committee. The Com- 
mittee decided to keep this matier 
pending for the time being as ng व ground fiper M.L.A. Flat wes व न : vacant. 

te
d 

- 
[
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गा T - ४ न RO (ii) The requests of Sh. Mohan Lal 

: - 3 i "~ Pipal, M.L.A. for allotment of 

M.L.As Flat was placed before 

the Committee. The Commlitee 

;- B L पा दो desirad that application may be 

e «० कदर एन kept pending alongwith other 

= e pending applicailons for considera- 

B tion at the time of vacation of 

गए - Tt " any Flat. U7 दि . 

गय
ा.
 

जू
क 

(पाए The requests of Sh. Azmat Khan, 

M.L.A. regarding change of room 

. No. 34 to 30 and 5h. Ram 

. - दि Rattan, M.L.A. for change of 

सम * room 0" 6 to 7 were placed 
-- before the Committee. The Com- 

mittee acceded to the requests. 

. (iv) The re qMuest of Sh. Kitab Singh 

L _ ] Malik, न... for allotment of 

< s room No. 11 in the M.L.As 

- Hostel on permanent basls was 
placed before the Committee. aud 
it was informed that the Hon'ble 

member has already occupied the 

.- - »abgve said .room permanently. The 

. . . Comdittes -this approved  the 
vame. - 

— - ~{¥) The request of Sh. O.P, Chautala, 
M.L.A. for the allotment of room 
No. 21 on permanent 08518 was 
placed before the Committee and 
it was informed to the Committee 
that room No. 20 Instead of room 
No, 21 has already been occupied by 
the Hon. Member, The Com-~ 
mittee thus approved the same, 

ह
द
 

(vi) The Committee discussed the 
matter regarding handing over 
the maintenance of M.L.As Hostel 

& Flats to the PWD, B&R 
Haryana and desired that a 
reminder may again be sent to 

the PWD, B&R Minister Haryana 

by the Hon. Deputy Speaker with 

the request to expedite the matier. 

(भा The Committee discussed  the 

matter regarding cleanliness of the 

Haryana M.L.As flats and decided 
that PWD (B&R) authorities be 
asked to provide the Sweepers 
for the cleanliness of the ML.As 
Flats, Haryana as per the past 

practice so that no inconvenlence 
i3 caused to the Hon. Members. 

10, 14th February, 1995 ! 2 (i) In the absence of the Chainran 

(Shri Sumer Chand Bhatt, Hon. 
Deputy Speaker), Shri Amir Chand 
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11, 22nd Febriary, 1995 2 

Proceedings” 
. Y 

Makkar, 2 member of the Com- 
mittes, was choosen to preside 
over the meetings. 

(i) The Committee discussed the steps 
to be taken for the Improvement 
of M.L.As Hostel{Flats, 

() The Committee discussed various 
steps to be taken for the improve- 
ment of the MLL.As Hostel and 
Flats. 

() The Commitice allotted the rooms 
f”rosthe duratlon of Budget Session 

(i1} Proceedings एव the meetings of the 
" House Committee held एच 17-5-94, 

10-6-94, 29.694, 18-7-94, 29-7.94, 
19-8-94, 6994, 28.9.94, 23-1.03 
and 14-2-95 were confirmed. 

- 

" A record of the proceedings of the Committee has been kept in the Haryana Vidhan Sabha Secretariat. 

i
 

i
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* * "LIBRARY COMMITTEE 1994-95- व 

The Committee consisting of six members- was nominated by the 
_Hon. Speakeron 27th_April, 1994 for _the year” 1994-93. Shri Amir.. 
Chend Makkar, 3 Member of .the Commiitee was appointed as 
Chairman. Shri . विदा Ram Rupawas, “M.L.A. was nominated 85 
Special Invitee to serve on the Library Committes with effect from 5th 
Tuly, 1994 for the remaining period of the year 1994-95, 

" The names of the Members, Special Invitee of the Library Com- " 
mittee and number of meetinge attended by each of them out of 

_the total number of 46 meetings (this number includes the 4 meetings 

in which business-could not be transacted for want of quorum) the 
total number of 46 meetings held during the period under 1eview are 
given below:— 

Sr. Name of the Members No. of Meetings 

No. attended 

I;." ते Amir Chandn Makkar, Chairman 33 

"2, Dr.Radi Parkash =~ .- .. 43 

3, ‘__Smt. \Chandrawati ~ 13 

4, Shri Dharampal Singh - 17 - 

5. Shri Amar Singh Dhanday - L 28 

6, Smt. Janki Devi Mann | g . 

7. लि Mani Ram Rupawas 28 

The Committee selected the publications on different subjects. ’ 

The value of the publications purchased during the year including 

the cost of Newspapers/Magazines etc., was Rs. 1,24,446-90. In - 

addition to it Government publications worth Rs. 6613/~ were also 

purchiased. ) 
] 

s 

MEETINGS HELD AND BUSINESS TRANSACTED 

* Details regarding the dates of ectings held, number of Memboers 

85 
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present and business transacted, in cach meeting are given below - 

$r. Date No. .of N r.a_-Bufi__n_e\_Wfi Transacted 
No. Members - - 0T 

i . (inclading o 
- Spl. Invitee) LT . - T - 

NPT - . . D SN . S LAl 

1. 11594 ‘4 The Research Officer,e Haryaia Vidhan Sabba 
welcomed the Members of the Cominittee and 
expldined 'to them the scope and [unctiong 

. of the Library Committee, ~. 1. . S 

2. 16:5.94 3 (D) The Committee sefected 5 books for the 
SO Library. =~ - न PR _.' 

y ’ i . (i) The Committee decided that suggestions _ 
: : “"for the purchase of books be Invited from 

. all the Members of Haryana -Yidhan 
- . -Sabha.” - s . 

(iif) The. Committee a!so decided’ to inVvité 
quotations from all the booksellers and _ 
publishers for purchasing the books on 

s ] ' subsidised rates. . . e 

3, 23.594 4 () The Committee sclected 9 books for the 
Library. _ 

i pann गा लए 

- (ii) The Co‘m"m‘ittee_ confirmed the proceedings 
of..the meeting held, ०१1 _and 16th 
May, 1994, 

(iif) The Committee decided o hold its meet- = 
" ings at Haryana Bhawan, New .Delhi 

T on B8th छाए 9th June, 1994. . 

. T ‘ - " . - F -tu 

4, 1-694 5 The Committee szlected 4 books for the Library. -~ 

5, ह-6-94 - (Delhi) 4 The Committee selected 74- books*fof - the 
Library. . 

6. 9-694 (Delnl) 4 The Committec “selected "1 books जि “the * 
Library. . . . 

7. 15694 . 4 The Committee discussed the matiers of common” 
i interest with the Sister Committee of Bihar- 

Legislative Assembly and took 8. -round 
of the Haryana Vidhan Sabha Library. ¢ 

8. 23-694 3 The Committee seletted 14 books for the 
e Library. त न T 

9. _3,,0-6-94_- < 3 The,Committee selected. 6._bo_0_lk&for the. L'l'b‘rafl.._‘.:.a 

10, 5-7.94 - - " 5% ~"The Committec seiected 6 books _'fo[r the’ Library. 

11, 11794 2 The Committec passed a condolence resoluiion 
- नि at the tragic, death of Punjab and; Hima- 

- - - =chal Pradesh” Governor "and ~ Administrator 
of Chandigath Shil Surendra Nath and 

. , 9 gther Members of his family in; a _plane 
crash and ~ thereafter meeting of" ‘the 
Committes ' was adjourned without transacting 
any business as a mark of pespect to ‘the 
departed leader. “ 
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12, 212794 

§3. 27794 

14, 3.8.94 

15 11894 
. 

B के. -. जा 

16, ' 18-8.94 ° 

R 

18. 25-8.94 

19, 31-8-94 
a 

20, 7-994 

6 

1 

(@) 'The Cormittee selected one book for the 

Library. 

(1) The. Committee desired that the details 

about the introduction of Computer system 

in the Library be worked .out. 

हा The Committee selected 7 books for the 

Library. 

(i) The Committee decided to undertake the 

study tour to the states of Assam, Meg- 

halaya and Sikkim with effect from 15810 

October, 1994 and to hold its meeting 

at Haryana Bhawan, New Delhi on 17th 

and 3ist October, 1994, 

The Committec selected 7 books for the 

Library. 

() The Committee decided to drop the matter 

rezarding introduction of Computer System 

in the Library for the time being due 

to shortage of accommodatiien and paucity 

of funds, 

(i) The :Committee gelected 6 bocks for 

“the Library' 

(i) The Commitec selected 7 books for 

the Library. 

(i) The Committee approved its study tour 

-which was chalked out in its meeting held 

on 22-1:94 to the States of Assam, Megha- 

taya and Sikkim w.ef, 18th OQctober, 94 

to 20th October, 1594. 

(पा) The Committee confirmed Lhe proceedings 

of the meeting held on 23rd May, lst, 

15th, 23rd, 30th June and 1lth July, 1994. 

() The Committet selected 7 books for the 

Library. 
. 

(i) The Committee- desired that the stock 

verification of books of Library be done 

aad completed by the 31st December, 

1994, 

(कप) The Committee confirmed the proceedings 

of the meeting held on 5th, 21st, 27th 

July and 3rd and 110 August, 1594 

-(iv) The Committee decided to hold its meeting 

था. Haryana Bhawan, New Delhi on 215 

and 22nd September, 1994. 

.No business was transacted for want of querum. 

3 ८ The Committee selected 6 books for the Library. 

3 The C~om"m.lttee gelected 6 hooks for the Librazy. 
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21, 21994 (Delhi) 

22, 22.9.94 (Dethl) 

23, 28994 

H= . Lo 

4. 4-10.94 
नर के 

25, 12-10:94 : . 
का का 

27. i ';2--,6'1;1'.0"94-:u लि 
2: 2710-94: 
29, 9-11.94 

#or न - - 

= 
P n 

L 

30, 16-11-94 

31, 23.11.94 4 
उठ, * 29-11-94 L. 

P b . डी 

2 The Ll_]:'Cc::I:m-:.-flti‘.ele selected 50 books for the brary. 

2 The Committee selected 40  books for the Library, 
- 

4 () The Committee selected 3 beoks for the Library 

(i} The Committee confirmed the proceedings of the meeting held op 8th, 9th June, 1994, 18th, 24th & 315 Avugust, 1994 and 7th ‘Sept., 1994, 

(ii) The Committee approved the discount offered by the varfous booksellers ang publishers”  while purchasing the books for the Library — - 
1. All Indian Books 159, - 
2, Forgign Books 109, } 
3, Law Baoks * Whatever discount 

decided after 
negotiation. 

4. Govt. Publication Net price. 

to postponc its study tour to the states of Assam, Megha- 

6 The Committee selected § books for the Library. 
The Committee selected 8 books for the Library, 
The Committee selected 4 baoks for the Library. 

_The Committee selected 8 books for the library, 

- The Committee selected 14 books for the' Library, 

4 

5 

4 

2 . No business was transacted for want of quorum. 

£ 
5 (D The Committee selected 4 books for the ° Library,.. 

to hold ity meet- 8th and 9th December, 

=+ (i) The- Committee ¢onfirmed the procesdings of the meeting helg on 215, 22pd apd १ - 28th- ,_ S? tember, 1994, 4t “न खा, - 18th & 4.2 th Oct, 94 and 16th Novem- 
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37, 

43, 

435, 

8-12-94 (Hisar) 

9-12-94 (Hisar) 

15-12.94 

21-12.94 

29-12-94 

4195 

11-195 

18-1-93 

25-1-95 

1-2-93 

7-2-95 (Delhi) 

14-2-95 

21-2-95 

13935 

|'4 

N
 

=
 

पल
 

हि
 

£9 

4 

The Committec discussed varlous matters 

relating to the working of C,.C.S. Haryana 

Agricultural Univessity, Hisar with the Librarian 

of the said Library. - 

The Committee discussed Wvarious 
procedures regarding the Library with ihe 

Librarian, The Committee also took a round 

of the Libraries of the various Colleges., 

rules ‘and 

No business was transacted for want of quorum. 

(0 The Committee selected 6 books for the 

Library. 

{an The Committee again'decided to boder- 

take the study tour tothe States of Assam, 

Meghalaya and Sikkim w.e.f. 2151 Janwary, 1995. 

The Commiitee passed a condolence, resolution 

on the sad demise of Giani Zail Singh, the seventh 

President of India and thereafter the meeting 

of the committee was adjourned without 

transacting any business as a mark of respect 

to the departed Leader. ) 

The Committee selected 8 books for the Library. 

(i) The Committee 12 beoks for 

the Library. 
selected 

(i) The Committee decided to postpon.c Its 

study. tour of Assam, Megbalaya and 
Sikkim up to the 2nd week of February, 

The Commitice seiected 9 books for- the *Library. 

The Committce selected 4 books for tke Librery. 

@ Consideration -of papers plac‘c{d before 

" the Committee. 

(i)} The Co‘mmittee selected 11 ‘books for the 

Library, 

(i) The Committee again decided to 

take its study tour as scheduled 
under- 
carlier. 

No business was transacted for want of quornm. 

(i) The Committec selected 7 books for the Library. 

(ii) The Committee confirmed the procecd ngs 

of the meeting held on 9th, 23rd, 29th 

November, 1994 and 8th, 9th, 218; 29th 

December, 1994 and 4th, 11th and 18th 

January, 1995, 

() The Committee sclected है bocks for.the 

Library, 

(if) Consideration of papers placed before 

e Committec, 

The Committes selected 22 becks for the Library, 
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कि -, " COMMITTEE ON PETITIONS नर '+' = . 

(i) The Committee consisting of five mémbers-of the Vidhan Sabha was nominated for the Eigth Vidhan Sabha in the month of February, 1994 by the Hon'ble Speaker“under rule 86(1) of the Rules of Procedure and conduct of bysiness;in Haryana Legislative Assenibly and notified on 25th February,<1994.. = 

- (iiy Shri Sumer Chand ‘Bhatt Deputy Speaker was nominated 
-as फिट Ex-Officio: Chairman of -the Cotimittee जाप «न अर 

LRy 

(ii1) . The names of the members of the Commtttes are- given 
bfllOW शा SR . ¥ - . £} 

“Sr. Name of the M"em_bc”':,._ ek e «व. 
- No" N, oy .'»'_ '..' l - कि - _": ~ r 

' 

I." Shri Sumer Chand Bhatt . g ___;',’“'_"' Ex-Officio 
Deputy Speaker - _ Chairman 

2, ShriBrij Apand, M.L.A. . " Memb: 
3. Shri Rajinder Singh Bisla, M कर ‘Member . 

4. _ Shri Chhatiar Singh Chauhar,-M.L A Member 

3. 'ShriJai Pal Singh, M_.L:A .. Member, 

(iv) Mecting held and business transacted 

WA= R L 

The Committee did fiot held any meeting upto 26th August, 1994. व ई जय ये अन्ना दे - 
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<=3, (i) The Commities consisting of five membsré of the Vidhan 

Sabha was nominated for the Eighth Vidhan Sabha in the month 

of August, 1994 by the Hon'ble Speaker under Rule 286 (1) of फिट 

Rules of Procedure and conduct of Business in ~ the Haryana Legislative 

- Assembly and notified on 26th Avgust, 1994. 

हि Shri Sumer Chand Bhatt, Deputy Spe_a_ker was n_,cr_,m_inated 

as the Ex-Officio Chairman of the Committeo. 

पं] The names of the Mcmber_s.of. the Committes are given 

below:— 

Sr. Name of Member 
No. 

- 

[ 

1. Shri Sumcr-Chantd" Bhatt, B Ex-Officio 
Deputy Speaker - Chairman 

2. Shri Brij Anand, M.L A, Member 

3. Shri Mani Ram Keherwala, M.L.A. Member 

4. Shri Chhattar Singh Chauhan, M.L.A. Member 

5. S8hri Jai Pal Singh, M.L.A. M-ember 

(iv) Meeting held and business transacted. 

“The. Committee did not held any-' me-e":t-ing""‘ upto 13th February, 

1995, 

3. (i) The Committee cousisting of five members of_ the 

Vidhan Sabha was nominated for the. Eighth Vidhan Sabha 

in the month of February, 1995 by the Hon’ble Spcaker under 

Rule 286(1) of the Rules of Procedure and Conduct of Business 

in the Haryana Legislative Assembly and notified on the 13th Feb- 

ruazy, 1995. 

(i) Shri Sumer Chand Bhatt, Deputy Speaker was nominated 

as th: Bx-Officic Chairman of the Committee. 



- ~fiii) .The names.of the member of the Committee are glven 
b'elow:— 

Sr. Name of the Members 
No. 

1. Shri Sumer Chand Bhatt, e . - - Ex-Officio 
Deputy Speaker -~ T ) Chairma_n 

2. Shri Brij Anand, M.L.A Mcmber. 

3." Shri Mani Ram Keherwala, M.L'A. - ’ Member 
4. Shri Chhattar Singh Chauvhan, M.L.A. Member 

ति Shri Jai Pal Singh, M.L.A Member 

(iv) Meeting held and business transacted 

The Committee did not held any meetiog upto 3ist March, 1995, 
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